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BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE, KOLKATA

ORIGINAL APPLICATION NO. 188/2023

IN THE MATTER OF:

Rajkumar Das

. . . Applicant

Versus

FORE THE NOTARY PUBLIC
BIDHANNAGAR

DIST. ,NORTH 24 PARGANAS

MoEFCC & Ors.

. . . Respondent(s)

REPLY AFFIDAVIT ON BEHALF OF RBSPONDENT NO. 1, MINISTRY

OF ENVIRONMENT, FOREST, AND CLIMATE CHANGE

I, Dr. Shahida Parvin Quazi, daughter of Late Quazi Sirmul

Haque, aged about 46 years, presently working as 'Scientist – E’ at the

Sub Office Kolkata, Regional Office Bhubaneswar under the Ministry of

Environment, Forest and Climate Change, having its office at IB-198,

Sector- III, Salt Lake City, Kolkata – 700 106, do hereby solemnly
affirm on oath and state as under:

1. That, I am acquainted with the facts and circumstances of this

Original Application and duly competent to swear the present

affidavit on behalf of Respondent No. 1 i.e., the Ministry of

Environment, Forest & Climate Change based the official records
maintained therein.

2. It is humbly submitted that, all the averments made in the instant

application are denied except those which are specifically admitted

herein in this reply affidavit.

3. It is submitted that in the present application, the Applicant is

seeking appropriate directions to protect the environment against

Respondent No. 4 i.e. Ramsarup Lohh Udyog Limited, an integrated

steel plant situated at Industrial Estate Kharagpur, District Paschim

Medinipur, West Bengal for illegal use of groundwater and illegal
construction in violation of its Environment Clearance conditions.
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4. It is humbly submitted that the Answering Respondent has

established a Standard Operating Procedure (herein after referred to

as “SoP”) for Post Environmental Clearance Monitoring and

compliance of the projects vide Office Memorandum (O.M) dated

25. 11.2022. A copy of the O.M dated 25.11.2022 is annexed herewith

as Annexure-RI/ 1.

5. It is further submitted that as per the SoP, the Ministry first seeks a

Monitoring Report/Condition-Wise Compliance Report (herein after

referred to as “CCR”) from the concerned Regional Office (herein after

referred to as “RO”). Based on the observed non-compliance in the

Monitoring Report/CCR, either a Clarification or an Action Taken

Report (hereinafter referred to as“ATR”), or in the case of major non

compliance, a Show Cause Notice (hereinafter referred to as “SCN”)

under Section 5 of the Environment (Protection) Act, 1986 is issued.

The ATR or the response to the SCN submitted by the Project

Proponent is reviewed by the Ministry before concluding any action

in the matter. This may also require an SCN after the ATR and a

Personal Hearing. Further decision is taken based on the outcome of

the Personal Hearing.

6. It is humbly submitted that the Answering Respondent had received

a complaint dated 30.06.2023 against the Respondent No. 4. A copy

of the complaint dated 30.06.2023 has been annexed herewith as

Annexure-R:1/2. The complaint raised similar issues relating to the
construction of Sinter Plant without a valid Environmental Clearance

and exceedance in production capacity. It is further submitted that

the Ministry has accorded an EC to the project vide letter no. No. J-

11011/229/2006-IA.III dated 03.10.2006 followed by an expansion

EC vide letter J- ll011/141/2008-IAII (1) dated 03.06.2009. Copies of
the ECs dated 03. 10.2006 and 03.06.2009 have been annexed

herewith as Annexure-RI/3, Annexure-RI/4.

7. It is humbly submitted that, following the complaint, the Answering

Respondent vide letter dated 19.07.2023 requested the RO,

Bhubaneshwar and SRO, Kolkata to conduct a joint site inspection.

In response, the RO, Bhubaneshwar submitted the joint inspection

report to the Ministry vide letter dated 16.08.2023. A copy of the

letter dated 19.07.2023 and joint site inspection report has been

annexed herewith as Annexure-RI/5 and Annexure-RI/6.
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8. It is humbly submitted that the joint site inspection report was

examined in the Ministry and it was observed that the Project

Proponent has carried out construction activities in violation ofthe

provisions of the EIA Notification, 2006 without obtaining prior EC.

Therefore, the Answering Respondent issued a Show Cause Notice to

the Project Proponent vide letter dated 23.08.2023. A copy of the
SCN dated 23.08.2023 has been annexed herewith as Annexure-

Rl/7.

9. It is further submitted that in response to the SCN dated 23.08.2023

the Project proponent submitted his response vide letter dated

13.09.2023. A copy of the SCN response dated 13.09.2023 has been

annexed herewith as Annexure-RI/8.

10. It is humbly submitted that the project site was again inspected

by the SRO, Kolkata to verify the status of illegal construction

activities. The report confirmed that the construction activity was not

undergoing at proposed sinter plant area and the proposed pellet

plant areas, which was highlighted as illegal construction by the

Regional Office in its previous report. A copy second inspection

report has been annexed herewith as Annexure-R 1/9 .

11. It is further submitted that in view of the SoP dated

25.11.2022,the Answering Respondent issued a letter dated

21.09.2023 tothe RO, Bhubaneshwar requesting them to inspect the

site to review the response submitted by the Project Proponent. In

response the RO, Bhubaneshwar submitted the SCN Review Report

vide letter dated 11.12.2023. A copy of the letter dated21.09.2023

and SCN Review Report dated 11.12.2023 has been annexed

herewith as Annexure-RI/ IO and Annexure-RI/11respectively.

12. It is humbly submitted that due to persisting reported non-

compliance with respect to EC conditions, a Personal Hearing was

conducted by the Answering Respondent on 11.07.2024 as per SoP. A

copy of the minutes of the personal hearing is annexed herewith as

Annexure-RI/ 12. The following was concluded in the Personal

Hearing:

i. “The illegal construction reported w.r.t sinter plant and pellet

plant appears to be unsubstantiated.

a. As far as alleged exceedence in the capacity IV.r.t EC is
concerned, the allegation is w.r.t time period of previous
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management and thus the present PP may be exonerated from

the complaint.

With respect to interpretation of Resolution Plan and Hon’bte SC

Order regarding the uatidity of EC and CTO, views of LMC to be

sought.

As far as EC conditions compliance status is concerned the

project is at initial stage of operation and thus at the initial

stage of EC compliance. The non compliance for most of the

conditions, which are reported, are attributed to preuious

management. Still there is signifIcant improuement in

compliance though the project is suspended.

PP shall apply for amendment of EC conditions, which are not

applicable/feasible to the project, at the earliest.

PP shall submit the six-monthly compliance reports of the all the

existing ECs to SRO regularly .”

III .

tV .

+

13. It is further submitted that as per decision taken in the personal

hearing, matter related to validity of previous EC with respect to

interpretation of Resolution Plan and Honl)Ie SC Order is under

examination in the Ministry.

14. It is humbly submitted that the present Reply Affidavit may kindly
be taken on record and into consideration and the Hon’ble Tribunal

may pass appropriate Order(s) or direction(s) as deemed fit and

proper under the facts and circumstances of the present case.

15. It is humbly submitted that the Answering Respondent seeks

leave to make additional submissions, if required, during the course

of the proceedings.

a11SL 1UL(A

DEPONENT

Gc>iuRl
+ NOTARY +

GOVT. OF INDIA
Re-gn. No..6584/a
Bidhann8g8r Court
Dist.'North 24 Pgs

ll SEP 2024
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VERIFICATION

:ponent

the

reel

’been concealedno

this / / Meptember 2024

I, the do hereby verify that the contents of

and correct to my knowledge as per the

respondents. No part of it is false and
there from. Verified at Kolkata

{ hLa

DEPONENT
&

Identrned bY 111e

Cl FURf Advocate

• NOTARy +
GOVT. OF INDIA

Regn. No..6584/a
Bidhannagar Court
Dist.-North 24 PgS

rl 1 SEP 2024

644



ANNEXURE-R1/16
645



7
646



8
647



SWAMIVIVEKANANDA MISSION TRUST
A trttiif IKililt? Iiiisl

SL.N<>.-547.^a)i:KI> IV|..2I.U?,21M»5
I i U \ Kl i.. NO.. I PtMUMHt. 1)1.. \SM2.1iHy

I MM V MK. Kii;. ol till 1. 1. Ul-l'Jhl.

Q

/^9 SVMT/23-24/19

o\
rJ;

c-ij
H

w •

c->:
-oi
P

To,

The Hon'ble Minister,

Ministry of Environment, Forest and Climate Change,
Indira Paryavaran Bhawan, jorbagh Road,
New Delhi- 110 003

Email- mefcc@gov.in
Phone- 11-23014243

30/06/2023

Sub:

Minister EF & CC

DAK Dy. m....U£iDlkP
Date

Ref;

Violation of EIA Notification 2006 -Commencement of construction work of

Sinter Plant without getting Environmental Clearance & Consent to Establish

(NOC) and hiding the information, concealing factual data or submitted the

false/fabricated data to obtain Transfer EC & Expansion TOR by the industry

M/s Ramsarup Industries Limited at Industrial Estate Kharagpur, P.O. Rakha

Jungle, P.S. Kharagpur, District - Paschim Medinipur in West Bengal.

Terms of Reference (Proposal No.: IA/WB/INDl/423132/2023, Dated:

24.03.2023

Dear Sir,

This is to inform you that M/s Ramsarup Industries Limited was kept in close since

2008, now the management of the company is going to start the industry with back dated

APC device, we expect the industry can't meet the stipulation as given by CPCB.

Apart from this the company has started the construction for setting up Sinter Plant of

capacity 1 X 1.2 MTPA {1 X 110 m^) without obtaining Environmental Clearance and

Consent to Establish WBPCB. Construction work photos & videos are attached for your

immediate reference.

We search the various proposal in the Paribesh Portal there it is observed that M/s

Ramsarup Industries Limited has proposed to install Sinter Plant of capacity 1 X 1.2 MTPA

(1 X 110 m2). But the industry yet has not obtained the ToR for doing the EIA study for

getting EC.

Therefore, the industry is going to setup new unit without taking the Environmental

Clearance as well as Consent to Establishment.

Registered Office.- Vilhf.0.4P.S.-Pin9la. Disl- Paschim IMirupur. Piit- 721149, WJ3..
P.O.- JalchaiLp.S.- Pmgb. Dist- Pascta Mmk Pa- TTim Ma

ANNEXURE- R1/2
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Also, as per km! file available on Parivesh portal and the most recent Google Earth (mage

(Google Imagery dated 05.02.2023 is enclosed) of the site proposed location for Sinter Plant

(as given in layout plan uploaded on Parivesh Portal is enclosed) it is clearly visible that

some construction activity is going on at the site. Hence it is clear that they hidden the

information, concealed the factual data and submitted the false/fabricated data for obtaining

Terms of Reference.

Sir it is a clear case of violation on environmental norms i.e. carrying construction work

without obtaining EC & GTE as per the Environment Impact Assessment (ElA) Notification

2006 and its amendments.

Not only this Ramsarup Lohh Udyog Limited has obtained consent to operate for cold pig

iron vide CTO-CO33601 dated 22.12.08 for 18,360 Ton Per month where in as per original

EC dated 03.10.2006 the permission was granted for 31,300 TPA. The CTO permission

obtained beyond EC sanctioned capacity. The new management by giving false facts and

submitting misleading replies trying to get the environment clearance transfer and

regularise the production capacity, but such kind of practice is not at all appropriate and it is

against the ElA Notification 2006 and its amendment thereafter.

The company are influential people with money power to put pressure on local offices and

are getting their things done through. We therefore request your good offices to take

immediate action to stop all the illegal activities by M/s Ramsarup Industries Limited to save

the Environment and protect our nearby villages.

Under such circumstances we pray to take adequate steps to protect environment against

such massive violation so that the new unit should be implemented according to

incremental impact within the limit as prescribed by CPCB, so that expansion project will be

not hurt the human & living beings.

Thanking You,

Yours Faithfulh

S^adal Banerjee

Encbsures as

10
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BRIEF SYNOPSIS ENVIRONMENTAL & FOREST ACT VIOLATION DONE BY SHYAM GROUP:

Supporting Documents

Google Image of the site.

Photo of illegal

Construction without

obtaining CTE.

Lay out plan.

ToR application-FORM- I

available on parivesh

portal.

Ministry has directed

IRQ, MOEFCC Kolkata for
carrying site inspection.

SI. No Industry situated

M/s Ramsarup
Industries Limited

At Industrial Estate

Kharagpur, P.O. Rakha

Jungle, P.S. Kharagpur,
District - Paschim

Medinipur in West

Bengal.

Description of violation

Project Proponent has already started the

construction work of sinter plant without

obtaining Environmental Clearance and Consent

to establish (NOC) from West Bengal Pollution

Control Board.

Industry has obtained the CTO for cold pig iron

more than EC sanctioned capacity by hiding the
facts

Industry having no surface Water permission for

operation the plant.

Industry Is going to start the unit without

revamping the APC device for mitigation the

CPCB prescribed standard.

Proponent applied for the EC transfer by hiding

the facts.

Proponent applied the Expansion ToR hiding the

fact of actual physical status of the project.

Name of Complainer

1. GAYOOR Foundation

2. Kaiyan Ghosh, Advocate

3. Swami Vivekananda

Mission Trust.

4. Paschim Bango Lodha

Sabar Samaj.

5. Madhusudan Barkola

Unnayan Foundation

6. B.M Bhattacharya,

Advocate

Project proponent has violated the EC Norms as per EIA Notification 2006 and carrying illegal work at site.

V
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F. No. J-11011/14/2008- IA II (I)
Government of India

Ministry of Environment and Forests
(I.A. Division)

Paryavaran Bhawan
CGO Complex, Lodhi Road

New Delhi – 110 003

E-mail : pb.rastogi@nic.in
Telefax : 011: 2436 7668

Dated 3rd June, 2009
To,
Managing Director
M/s Ramsarup Loh Udyog Ltd.
7C, Kiran Shankar Roy Road
Hastings Chamber, 2nd Floor
Kolkata – 1, West Bengal

E-mail : ashish@ramsarup.com / ramsarup@cal2.vsnl.net.in ;
Fax No. : 033-22137667;

Subject : Modernization-cum-expansion of Integrated Steel Plant (0.3 MTPA to 0.7 MTPA) at
Kharagpur, West Bengal by M/s Ramsarup Loh Udyog Ltd. – Environment clearance reg.

Ref. : Your letter no. RLUL/MOEF/FC/01 dated 17th December, 2008.

Sir,
Kindly refer your letter no. RLUL/MOEF/FC/01 dated 17th December, 2008 alongwith project
documents including Application in Form I, draft TORs, Pre-feasibility Report, EIA/EMP Report
and subsequent clarifications furnished vide communication dated 1st April, 2009 regarding above
mentioned project.

2.0 The Ministry of Environment and Forests has examined your application. It is noted that proposal
is for modernization-cum-expansion of Integrated Steel Plant (0.3 MTPA to 0.7 MTPA) at Kharagpur,
Paschim Medinipur, West Bengal by M/s Ramsarup Loh Udyog Ltd. The expansion will be carried out in
the existing campus only and no additional land will be acquired. Environment clearance for existing plant is
accorded vide letter no. J-11011/229/2006-IA II (I) dated 3.10.2008. Total land acquired from WBIDC is 325
acres. Total cost of the project is Rs. 2,058.81 Crores.

3.0 Steel plant will be based on the DRI-BF-EAF-LF-CCM route alongwith captive power plant.
During expansion, hot metal production and semi-finished steel products (cast billet) will be
enhanced from 0.228 MTPA to 0.456 MTPA and 0.3 MTPA to 0.7 MTPA respectively. Following
are the details of the existing and proposed units :

S.N
Units Capacity (Existing) Capacity (Proposed)

1 DRI Plant (1x500 TPD) 150,000 TPA (1x500 TPD) 150,000 TPA
2 Blast Furnace (1x350 m3) 2,64,100 TPA (1x350 m3) 310,900 TPA

17 ANNEXURE- R1/4
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Pig casting machine 1x1,000 TPD
3 EAF Shop (1x50 T) 300,000 TPA (1x70 T) 383,200 TPA
4 Ladle Furnace (1x50 T) (1x70 T)

5 Billet Caster (1x2/3 Strand) 291,000 TPA (1x4 Strand) 372,000 TPA
6 Power Plant

WHRB
BF Gas fired Boiler
CFBC Boiler

20 MW

1x52.5 TPH

1x35 TPH

--

45 MW

1x52.5 TPH
1x25 TPH
1x120 TPH

7 Sinter Plant - (1x90 m2) 960,000 TPA
8 Oxygen Plant - 7300 Nm3/hr of Oxygen

9 Rolling Mill -- 0.8 MTPA

4.0 Electrostatic precipitator (ESP), bag filters, dry fog dust suppression system and fume
extraction system with bag filters will be provided to control particulate matter. Total water
requirement for the proposed expansion from Kharagpur municipality water supply system will be
720 m3/hr and permission for 1,600 m3/hr is obtained. Process wastewater will be treated in
Effluent Treatment Plant and the treated effluent will be used for dust suppression and slag
granulation. Char/dolochar will be used in CFBC boiler. BF sludge will be used in the sinter
plant. BF flue dust, EAF dusts, mill scales, sinter plant dust and DRI fines will be recycled to
sinter plant. Granulated BF slag and fly ash will be sold to cement manufacturers. Scrap will be
recycled back. SMS slag will be utilized.

5.0 Public hearing is exempted due to project being located in notified WBIDC industrial area
as per Section (iii), Stage (3), Para (i)(b) of EIA Notification 2006.

6.0 The Ministry of Environment and Forests hereby accords environmental clearance to the
above project under EIA Notification dated 14th September, 2006 subject to strict compliance of
the following conditions:

A. SPECIFIC CONDITIONS :

i) Efforts shall be made to reduce RSPM levels in the ambient air and a time bound action
plan shall be submitted. Continuous stack monitoring facilities for all the stacks shall be provided
and sufficient air pollution control devices shall be provided to keep the emission levels below 100
mg/Nm3. At no time, the emission level shall go beyond the prescribed standards. Interlocking
facilities shall be provided so that process can be automatically stopped in case emission level
exceeds the limit.

ii) Electrostatic precipitator (ESP) shall be provided to DRI kiln, CFBC boiler, WHRB and
Sinter Plant to control emissions less than 100 mg/Nm3. Hot gases from DRI kiln shall be passed
through Dust Settling Chamber (DSC) to remove coarse solids and After Burning Chamber (ABC)
to burn CO completely and used in Waste Heat Recovery Boiler (WHRB). The gas then shall be
cleaned in ESP before leaving out into the atmosphere through ID fan and stack. Fume extraction
system with bag filters shall be provided to steel melting shop (SMS). Stack of adequate height
shall be provided to rolling mill, BG gas fired boiler and blast furnace stoves to control emissions
less than 100 mg/Nm3.
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iii) Data on ambient air quality, stack emissions and fugitive emissions shall be uploaded
on the Company’s website and also regularly submitted on-line to the Ministry’s Regional Office at
Bhubaneswar, West Bengal Pollution Control Board (WBPCB) and Central Pollution Control Board
(CPCB) as well as hard copy once in six months. Data on SPM, SO2 and NOX shall also be
displayed prominently outside the premises at the appropriate place for the information of general
public.

iv) Gaseous emission levels including secondary fugitive emissions from all the sources
shall be controlled within the latest permissible limits issued by the Ministry and regularly
monitored. Guidelines / Code of Practice issued by the CPCB shall be followed. New standards
issued by the Ministry for the sponge iron plant in May, 2008 shall be followed.

v) Vehicular pollution due to transportation of raw material and finished product shall be
controlled. Proper arrangements should also be made to control dust emissions during loading
and unloading of the raw material and finished product.

vi) In-plant control measures for checking fugitive emissions from all the vulnerable sources
shall be provided. Dry fog dust suppression system shall be provided to BF stock house. Dust
extraction system with bag filters shall be provided at various dust generating points including
transfer points. Water spraying system shall be provided to control fugitive emissions in captive
power plant. Dust suppression system shall be provided in raw material preparation
plant. Fugitive dust emissions from storage, transportation and raw material handling areas shall
be controlled by water sprinkling and other dust suppression measures.

vii) Total ground water requirement from Kharagpur municipality water supply system shall
not exceed 720 m3/hr and permission for 1,600 m3/hr is obtained. Process wastewater shall be
treated in Effluent Treatment Plant (ETP). Clarifier, thickener, sludge pond shall be provided to
raw water treatment plant and blast furnace gas cleaning plant. Acidic effluent from de-
mineralization (DM) plant shall be neutralized in neutralization pit. Settling tanks fitted with oil &
grease traps shall be used for treatment of effluent from billet caster and hot rolling mills. All the
treated wastewater shall be recycled and reused in the process to the maximum extent possible
and reused either in the process or for slag granulation, dust suppression, green belt development
etc.

viii) ‘Zero’ effluent discharge shall be strictly followed and no wastewater shall be discharged
outside the premises. Domestic effluent shall be appropriately treated in septic tank followed by
soak pit and used for green belt development within the premises.

ix) The water consumption should not exceed 16 m3/Ton of Steel as per prescribed
standard.

x) Ground water monitoring around the solid waste disposal site / secured landfill (SLF)
shall be carried out regularly and report submitted to the Ministry’s Regional Office at

Bhubaneswar, CPCB and WBPCB.

xi) Proper utilization of fly ash shall be ensured as per Fly Ash Notification, 1999 and
subsequent amendment in 2003.

xii) All the char/dolochar from DRI plant shall be utilized in CFBC boiler of power plant and
no char shall be disposed off anywhere else. CFBC boiler shall be installed simultaneously
alongwith the DRI plant to ensure full utilization of char from the beginning. All the blast furnace
(BF) slag shall be granulated and provided to cement manufacturers for further utilization. BF flue

19
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dust, BF sludge EAF dusts, mill scales, sinter plant dust and DRI fines shall be recycled and used
Sinter plant. Scrap shall be recycled back to the steel melting shop. SMS slag shall also be
properly utilized. All the other solid waste including broken refractory mass shall be properly
disposed off in environment-friendly manner. Oily waste/ lubricants shall be provided to authorized
recyclers/reprocessors or properly disposed off as per the Hazardous Waste (Management &
Handling) Rules, 1989 and subsequent amendments.

xiii) Coal and coke fines shall be recycled and reused in the process. Iron ore, fluxes, mill
scales etc. shall be recycled to sinter plant to produce sinter.

xiv) All the slag including from EAF and SMS shall be used for land filling inside the plant or
used as building material only after passing through Toxic Chemical Leachability Potential (TCLP)
test. Toxic slag shall be disposed in secured landfill as per CPCB guidelines. Otherwise,
hazardous substances shall be recovered from the slag and output waste and be disposed in
secured landfill as per CPCB guidelines.

xv) A time bound action plan shall be submitted to reduce solid waste, its proper utilization
and disposal.

xvi) Proper handling, storage, utilization and disposal of all the solid waste shall be
ensured and regular report regarding toxic metal content in the waste material and its
composition, end use of solid/hazardous waste shall be submitted to the Ministry’s
Regional Office at Bhubaneswar, WBPCB and CPCB.

xvii) Green belt shall be developed in 33 % area within and around the plant
premises to mitigate the effects of fugitive emissions as per the CPCB guidelines in
consultation with DFO.

xviii) All the recommendations made in the Charter on Corporate Responsibility for
Environment Protection (CREP) for the Steel plants shall be implemented.

xix) The company shall provide housing for construction labour within the site with
all necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile
STP, safe drinking water, medical health care, crèche etc. The housing may be in the
form of temporary structures to be removed after the completion of the project.

B. GENERAL CONDITIONS :

i. The project authority shall adhere to the stipulations made by West Bengal

20
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Pollution Control Board (WBPCB) and State Government.

ii. No further expansion or modification of the plant shall be carried out without
prior approval of this Ministry.

iii. The gaseous emissions from various process units shall conform to the
load/mass based standards notified by this Ministry on 19th May, 1993 and standards
prescribed from time to time. The West Bengal Pollution Control Board (WBPCB) may
specify more stringent standards for the relevant parameters keeping in view the
nature of the industry and its size and location.

iv. Ambient air quality monitoring stations shall be set up as per statutory
requirement in consultation with the WBPCB. Ambient air quality including ambient
noise levels shall not exceed the standards stipulated under EPA or by the State
authorities. Monitoring of ambient air quality and shall be carried out regularly in
consultation with WBPCB and data submitted to the CPCB and WBPCB regularly. The
instruments used for ambient air quality monitoring shall be calibrated time to time.

v. The overall noise levels in and around the plant area shall be kept well
within the standards (85 dBA) by providing noise control measures including acoustic
hoods, silencers, enclosures etc. on all sources of noise generation. The ambient noise
levels shall conform to the standards prescribed under Environmental (Protection) Act,
1986 Rules, 1989 viz. 75 dBA (day time) and 70 dBA (night time).

vi. Occupational health surveillance of the workers shall be done on a regular
basis and records maintained as per the Factories Act.

vii. All the environment management measures given in the EIA/EMP shall be
implemented and complied with.

viii. All the recommendations mentioned in the Corporate Responsibility for
Environmental Protection (CREP) of CPCB issued for the steel plants shall be
implemented.

ix. The company shall develop rain water harvesting structures to harvest the rain

21
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water for utilization in the lean season besides recharging the ground water table.

x. Proper house keeping and adequate occupational health programmes shall be
taken up.

xi. The company shall undertake eco-development measures including
community welfare measures in the project area.

xii. A separate environmental management cell to carry out various
management and monitoring functions shall be set up under the control of Senior
Executive.

xiii. As proposed, 8 to 10% and 2-3 % of the total project cost viz. Rs. 17,574.00
Lakhs shall be earmarked towards the capital cost recurring cost/annum for
environment pollution control measures and used judiciously to implement the
conditions stipulated by the Ministry of Environment and Forests as well as the State
Government. The funds so provided shall not be diverted for any other purpose.

xiv. The Regional Office of this Ministry at Bhubaneswar / CPCB / WBPCB shall
monitor the stipulated conditions. A six monthly compliance report and the monitored
data alongwith statistical interpretation shall be submitted to them regularly.

xv. The Project Authorities shall inform the Regional Office as well as the Ministry,
the date of financial closure and final approval of the project by the concerned
authorities and the date of commencing the land development work.

xvi. The Project Proponent shall inform the public that the project has been
accorded environmental clearance by the Ministry and copies of the clearance letter
are available with the W. B. Pollution Control Board and may also be seen at Website
of the Ministry of Environment and Forests at http:/ envfor.nic.in. This shall be
advertised within seven days from the date of issue of the clearance letter at least in
two local newspapers that are widely circulated in the region of which one shall be in
the vernacular language of the locality concerned and a copy of the same shall be
forwarded to the Regional office at Bhubaneswar.

22
661



7.0 The Ministry or any other competent authority may stipulate any further
condition(s) on receiving reports from the project authorities. The above conditions shall
be monitored by the Regional Office of this Ministry located at Bhubaneswer.

8.0 The Ministry may revoke or suspend the clearance if implementation of any of the above
conditions is not satisfactory.

9.0 Any other conditions or alteration in the above conditions shall have to be implemented by
the project authorities in a time bound manner.

10.0 Any appeal against this environmental clearance shall lie with the National Environment
Appellate Authority, if preferred within a period of 30 days as prescribed under Section 11 of the
National Environment Appellate Act, 1997.

11.0 The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention and Control of Pollution) Act, 1974 the Air (Prevention and Control of Pollution) Act,
1981 the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along
with their amendments and rules.

(Dr. P. B. Rastogi)

Director

Copy to :-

1. The Secretary, Department of Environment, Govt. of West Bengal, Kolkata, West
Bengal.

2. The Chairman, Central Pollution Control Board, Parivesh Bhavan, CBD-cum-Office
Complex, East Arjun Nagar, Delhi-110032.

3. The Chairman, West Bengal Pollution Control Board, Parivesh Bhawan, 10A Block-LA
Sector-III, Salt Lake, Kolkata - 700091, West Bengal.

4. The Chief Conservator of Forests, Regional Office (EZ), Ministry of Environment and
Forests, A-3 Chandrashekharpur, Bhubaneswar – 751 023, Orissa

5. Adviser IA-II(I), Ministry of Environment and Forests, Paryavaran Bhavan, CGO Complex,
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New Delhi.

6. Monitoring Cell, Ministry of Environment and Forests, Paryavaran Bhavan, CGO Complex,
New Delhi.

7. Guard File.

8. Monitoring File.

9. Record File.

(Dr. P. B. Rastogi)

Director

--------

[Quoted text hidden]

--------
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3. Mrs. Shruti Rai Bhardwaj, Scientist-F, Ministry of Environment, Forest and 

Climate Change, Indira Paryavaran Bhawan, Jorbagh Road, Aliganj, New Delhi – 
110 003. (Email: shruti.rai@nic.in)   
 

4. Dr. Sandeepan B. S. Scientist “B”, Impact  Assessment Division, Ministry of 

Environment, Forest and Climate Change, Indira Paryavaran Bhawan, Jorbagh 
Road, Aliganj, New Delhi – 110 003. (E mail: sandeepan.bs@gov.in)  

 
5. Shri Sanjay Kumar Singh, M/s Ramsarup Industries Limited, Industrial Estate, 

Kharagpur, Dist. Paschim Medinipur, West Bengal. 
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ANNEXURE –A 

 
Complaint against construction work of Sinter Plant without prior Environmental 
Clearance & Consent to establish (NOC) by M/s. Ramsarup Industries Limited 
located at Industrial Estate Kharagpur, P.O. Rakha Jungle, P.S. Kharagpur, District-

Paschim Medinipur in West Bengal:-monitoring reg. 
 

The site inspection of the project by M/s. Ramsarup Industries Limited was jointly 
conducted by Dr. Shahida P. Quazi, Scientist ‘E’, Sub-office Kolkata and Dr. T. H. Mahato, 
Scientist ‘D’, Regional Office Bhubaneswar on 04.08.2023. During inspection Shri Sanjay 

Kumar Singh, Shri Prasanth Bharadwaj, Shri M. K. Prusty and Shri Sumit Chakraborty 
were also present. Based on the observations made during inspection and documents 
submitted, observations made are submitted. 
 
OBSERVATIONS: 

 
1. Ministry of Environment, Forest and Climate Change accorded Environmental 

Clearance (EC) to M/s. Ramsarup Lohh Udyog Limited for the establishment of 0.3 
MTPA Integrated Steel Plant to manufacture 0.291 MTPA Cast Billets and 31,300 TPA 
Cold pigs and co-generation of 20 MW power at Industrial Estate Kharagpur, District 

Paschim Medinipur, West Bengal vide letter no. J-11011/229/2006-IA-II (I) dated 
03.10.2006 for the following units: 1) DRI, 2) Blast Furnace (BF), 3) Electric Arc 
Furnace (EAF) and 4) Captive Power Plant. 
 

2. PP have also obtained the Consent to Establish from West Bengal Pollution Control 

Board vide memo no. 305-2N-111/2004 dated 06.06.2006 for the manufacturing of 
Billets (24,250 tons/month), cold pig iron (2,608 tons per month), sponge iron (12,500 
tons per month) and granulated slag (5,458 tons per month). The validity of the 

Consent to Establish was till 31.07.2010. 
 

3. Consent to operate was accorded by WBPCB for Blast furnace vide consent no C-
017521 dated 08.02.2007 and vide consent no. C-033601 and memo no. 47/4A-
11/2006 dated 22.12.2008 for the production of cold pig iron- 18,360 MT/month, 
granulated slag- 5,458 MT/month and generation of power- 7.5 MW using blast 
furnace gas fired boiler. PAs have also obtained CTO from West Bengal Pollution 

control board vide letter no. CO45580 and memo no 41/4A-11/2006 dated 
02.06.2009 for the production of Direct Reduced Iron- 12,500 TPM, Dolochar- 3,960 
TPM and power through WHRB connected with Rotary Kiln – 12.5 MW.       
 

4. EC has been accorded to PAs for the production of 31,300 TPA Cold Pig Iron vide letter 

no. J-11011/229/2006-IA-II (I) dated 03.10.2006 where in as per CTO no. CO33601 
and memo no 47/4A-11/2006 dated 22.12.2008, the permission was accorded for the 
production of 18,360 MT/month Cold Pig Iron, which is in contrast to the limit 
mentioned in the Environmental Clearance issued by MoEF&CC. 
 

5. Subsequently Environmental Clearance (EC) has been accorded by Ministry of 
Environment, Forest & Climate Change to M/s. Ramsarup Lohh Udyog Limited for the 
modernization-cum-expansion of Integrated Steel Plant (0.3 MTPA to 0.7 MTPA) at 
Industrial Estate Kharagpur, District Paschim Medinipur, West Bengal vide letter no. 
J-11011/14/2008-IA-II (I) dated 03.06.2009 for the following units: 

 

S. No.  Units Capacity (Existing) Capacity (Proposed) 

1 DRI Plant   (1X500 TPD) 1,50,000 TPA (1X500 TPD) 1,50,000 TPA 

2 Blast Furnace (1X350 m3) 2,64,100 TPA (1X350 m³) 3,10,900 TPA 

 Pig casting machine 1X1,000 TPD  

3 EAF Shop (1X50 T) 3,00,000 TPA (1X70 T) 3,83,200 TPA 
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4 Ladle Furnace (1X50 T) (1X70 T) 

5 Billet Caster 
(1X2/3 Strand) 2,91,000 
TPA 

(1X4 Strand) 3,72,000 TPA 

6 

Power Plant  
WHRB 
BF Gas fired Boiler 

CFBC Boiler 

20 MW  
1X52.5 TPH 
1X35 TPH 

-- 

45 MW 
1X52.5 TPH 
1X25 TPH 

1X120 TPH 

7 Sinter Plant - (1X90 m²) 9,60,000 TPA 

8 Oxygen Plant - 7,300 Nm3/hr of Oxygen 

9 Rolling Mill -- 0.8 MTPA 

    
6. As per the approval of Hon’ble Calcutta High Court, Ramsarup Lohh Udyog Limited 

got amalgated and merged into Ramsarup Industries Limited with all its assets, 
liabilities, employees, licenses, powers, authorities and obligations with effect from 1st 
April 2007. However on 8th January 2018, Ramsarup Industries Limited was admitted 

into Corporate Insolvency Resolution Process under the Insolvency and Bankruptcy 
Code, 2016. SS Natural Resources Private Limited and Shaym Sel and Power Limited 
emerged as the successful resolution applicant for acquiring Ramsarup Industries 
Limited. Subsequently, there were legal proceedings against the Plan Approval Order. 
Hon’ble Supreme Court vide order dated 12th May 2022 upheld the Approved Plan. 

Finally, SS Natural Resources Private Limited and Shyam Sel and Power Limited 
acquired Ramsarup Industries Limited on 5th May 2022 by replacing erstwhile board 
of directors with its directors on board of Ramsarup Industries Limited (Annexure –
A1). 

 
7. During visit, Project was not in operation. As per letter from Project Authorities dated 

08.11.2017, plant had been under suspension since November, 2010. Further, it was 

also stated that “there has been no production from May/ June, 2010”. The last 
consent to operate was valid up to March, 2010 (exact date not readable). During visit, 

repairing and maintenance activity in DRI and Blast Furnace were observed (Photo 1 
and 2). However, new construction activity at initial stage was also observed. Details 
of layout structure was not furnished at the time of inspection or thereafter.  As per 
the layout available in Parivesh with respect to Application no. 
IA/WB/IND1/423132/2023, new construction activities are being done at the 

proposed place of Sinter plant (Photo 3 and 4). One stack has also been found to be 
under construction (Photo 5). Further, construction activities were also observed near 
the present office building (Photo 6). From the plant layout, it appears to be a part of 
the proposed pellet plant. The Project Authority said that this building is constructed 
for rest house purpose for the employee.  Changes in the project site due to recent 

construction activities in the proposed Sinter plant area and part of Pellet plant area 
is further corroborated by Time Series Google Images of dated 15.11.2018, 
27.01.2021, 09.11.2022 and 02.05.2023 (Annexure- A2). During visit one oxygen 
plant (defunct) was also observed for which CTE and CTO has not been furnished. The 
EC has been accorded on 03.10.2006 and 03.06.2009 which was valid up to 

02.10.2011 and 02.06.2014 respectively. 
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Photo 1 : View of repairing activity  at DRI  unit 

 
Photo 2 : View of repairing activity  at blast 

furnace 

 
Photo 3: New construction actuvity at the 

proposed sinter plant area 

 
Photo 4: Another view of new construction 

actuvity near sinter plant area 

 
Photo 5 : Incomplete new structure at the  

proposed sinter plant area 

 
Photo 6: New construction activity near the 

present office building 
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ANNEXURE B 

 

Government of India 
Ministry of Environment, Forests and Climate Change (MoEF&CC) 

Regional Office – Bhubaneswar 
Sub Office Kolkata 

 
MONITORING REPORT 

 

PART - I 

DATA SHEET 

File No: 102-260/08/EPE/  
 

1  
Project Type (River valley/ Mining/ 
Industry/ Thermal/ Nuclear/ Other 

Specify) 

: Industry 

2  Name of the project   : 

1. Integrated steel Plant by M/s. Ramsarup 
Lohh Udyog Limited  

2. Modernization cum expansion of Integrated 
steel Plant (0.3 MTPA to 0.7 MTPA)  

3  
Clearance letter (s)/ OM No. and 

dated 
: 

i. J-11011/229/2006-IA-II (I) dated 03.10.2006, 

ii. J-11011/14/2008-IA-II (I) dated 03.06.2009. 

  CTE : Letter No. 305-2N-111/2004 dated 06.06.2006 

  CTO : 
Letter No C-017521 dated 08.02.07, Letter No. 
C-033601 dated 22.12.2008 and Letter No. 
CO45580 dated 02.06.2009. 

4  Locations :  

 a.  Taluk(s) District : District Paschim Medinipur  

 b.  State (s) : West Bengal 

 c.  Latitudes / Longitudes : -- 

5  Address of correspondence   

 a. 

Address of concerned project Chief 

Engineer (with Pin Code & 
telephone/ telex/ fax numbers 

: 

Shri Sanjay Kumar Singh,  
M/s. Ramsarup Industries Limited 
Industrial Estate, Kharagpur, Dist. Paschim 
Medinipur, West Bengal 

 b. 

Address of Executive Project 

Engineer/ Manager (with Pin Code/ 
fax numbers) 

: 

Shri Sanjay Kumar Singh,  

M/s. Ramsarup Industries Limited 
Industrial Estate, Kharagpur, Dist. Paschim 
Medinipur, West Bengal 

6  Salient features:   

 a. Salient features of the project  : 

EC dated Feature 

03.10.2006 Integrated steel  Plant by M/s. 

Ramsarup Lohh Udyog Limited 

03.06.2009 Modernization cum expansion 
of Integrated steel Plant 

(0.3MTPA to 0.7 MTPA)  
 

 b. Environmental management plans   : 

Covered in the EIA/ EMPs submitted to the 
Ministry of Environment, Forests and Climate 

Change (MoEF&CC) for approval at the time of 
grant of Environmental Clearance (EC) 

7  Breakup of the project area:   

 a Project area  : 

Date of EC Area 

03.10.2006 302 Acre  

03.06.2009 325 Acre 

 (as per the EC accorded) 
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8  

Break up of project affected 
population with enumeration of 
those losing houses / dwelling units 
only, agricultural land only, both 

dwelling units and agricultural land 
and landless labourers / artisans 

: 
Not applicable as the land is leased land of 
WBIDCL ( As reported by PP) 

 a SC, ST/Adivasis : -- 

 b Others   : -- 

9  Financial Details:   

 a 
Project cost as originally planned 
and subsequent revised estimates 

and the years of price reference 

: 

 EC dated Original (Crores) 

03.10.2006 500 (as per the EC accorded) 

03.06.2009 2,058.81 (as per the EC 

accorded) 
 

 b 
Allocations made for environmental 
management plans, with item wise 

and year wise breakup 

: 

EC dated Capital  Recurring  

03.10.2006 Details have not been furnished.  

03.06.2009 Details have not been furnished. 
 

 c 
Benefit cost ratio / internal rate of 
return and the years of assessment 

: Details has not been furnished 

 d 

Whether (c) includes the cost of 

environmental management as 
shown in (b) above 

: Details has not been furnished 

 e 
Total expenditure on the Project so 

far 
: Details have not been furnished. 

 f 
Actual expenditure incurred on the 
environmental management plans so 

far 

: Details have not been furnished. 

10  Forest land requirement:  :  

 a 
The status of approval for a diversion 
of forest land for non-forestry use  

: Not Applicable (As reported by PP)  

 b 
The status of compensatory 

afforestation, if any   
: Not Applicable (As reported by PP) 

 c The status of clear felling  : Not Applicable (As reported by PP) 

 d 

Comments on the viability and 
sustainability of compensatory 
afforestation programme in the light 
of actual field experience so far 

: Not Applicable (As reported by PP) 

11  

The status of clear felling in non-

forest area (such as submergence 
area of reservoir, approach road), if 
any, with quantitative information 

: Details have not been furnished 

12  Status of construction: :  

 a Date of commencement : Details have not been furnished. 

  
Date of completion (actual and / or 
planned) 

: Details have not been furnished. 

13  
Reasons for the delay if the project is 
yet to start. 

: Details have not been furnished. 

14  Date of site visit:   

 a 

The dates on which the project was 

monitored by the Regional Office on 
previous occasions, if any 

: NA 

 b 
Date of site visit for this monitoring 

report 
: 04.08.2023 
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PART-II & III 

DESCRIPTIVE REPORT ON STATUS OF COMPLIANCE TO THE 
CONDITIONS OF THE ENVIRONMENTAL CLEARANCE AND ENVIRONMENTAL 

MANAGEMENT 
 

Subject:  1. Integrated steel Plant by M/s Ramsarup Lohh Udyog Limited 
2. Modernization cum expansion of Integrated steel Plant (0.3 MTPA to 0.7 

MTPA) 

Reference: i. J-11011/229/2006-IA-II (I) dated 03.10.2006, 
ii. J-11011/14/2008-IA-II (I) dated 03.06.2009. 

 
PRESENT STATUS OF THE PROJECT: 

 
Ministry of Environment, Forest and Climate Change accorded Environmental 

Clearance (EC) to M/s. Ramswarup Lohh Udyog Limited for the establishment of 0.3 
MTPA Integrated Steel Plant to manufacture 0.291 MTPA Cast Billets and 31,300 TPA 
Cold pigs and co-generation of 20 MW power at Industrial Estate Kharagpur, District 

Paschim Medinipur, West Bengal vide letter no. J-11011/229/2006-IA-II (I) dated 
03.10.2006 for the following units: 1) DRI, 2) Blast Furnace (BF), 3) Electric Arc Furnace 
(EAF) and 4) Captive Power Plant. 
 

PP have also obtained the Consent to Establish from West Bengal Pollution Control 

Board vide memo no. 305-2N-111/2004 dated 06.06.2006 for the manufacturing of Billets 
(24,250 tonnes/month), cold pig iron (2,608 tonnes per month), sponge iron (12,500 
tonnes per month) and granulated slag (5458 tonnes per month). 

 
Consent to operate was accorded by WBPCB for Blast furnace vide consent no C-

017521 dated 08.02.2007 and vide consent no. C-033601 and memo no. 47/4A-11/2006 
dated 22.12.2008 for the production of cold pig iron- 18,360 MT/month, granulated slag- 
5,458 MT/month and generation of power- 7.5 MW using blast furnace gas fired boiler. 
PAs have also obtained CTO from West Bengal Pollution control board vide letter no. 
CO45580 and memo no 41/4A-11/2006 dated 02.06.2009 for the production of Direct 

Reduced Iron- 12,500 TPM, Dolochar- 3,960 TPM and power through WHRB connected 
with Rotary Kiln – 12.5 MW. 
 

EC has been accorded to PAs for the production of 31,300 TPA Cold Pig Iron vide 
letter no. J-11011/229/2006-IA-II (I) dated 03.10.2006 where in as per CTO no. CO33601 

and memo no 47/4A-11/2006 dated 22.12.2008, the permission was accorded for the 
production of 18,360 MT/month Cold Pig Iron, which is beyond the limit of the 
Environmental Clearance of MoEF&CC. 

 
Subsequently Environmental Clearance (EC) has been accorded by Ministry of 

Environment, Forest & Climate Change to M/s. Ramswarup Lohh Udyog Limited for the 
modernization-cum-expansion of Integrated Steel Plant (0.3 MTPA to 0.7 MTPA) at 
Industrial Estate Kharagpur, District Paschim Medinipur, West Bengal vide letter no. J-
11011/14/2008-IA-II (I) dated 03.06.2009 for the following units: 
 

S. No.  Units Capacity (Existing) Capacity (Proposed) 

1 DRI Plant   (1X500 TPD) 1,50,000 TPA (1X500 TPD) 1,50,000 TPA 

2 Blast Furnace (1X350 m3) 2,64,100 TPA (1X350 m³) 3,10,900 TPA 

 Pig casting machine 1X1,000 TPD  

3 EAF Shop (1X50 T) 3,00,000 TPA (1X70 T) 3,83,200 TPA 

4 Ladle Furnace (1X50 T) (1X70 T) 

5 Billet Caster (1X2/3 Strand) 2,91,000 TPA (1X4 Strand) 3,72,000 TPA 
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6 

Power Plant  
WHRB 
BF Gas fired Boiler 
CFBC Boiler 

20 MW  
1X52.5 TPH 
1X35 TPH 
-- 

45 MW 
1X52.5 TPH 
1X25 TPH 
1X120 TPH 

7 Sinter Plant - (1X90 m²) 960,000 TPA 

8 Oxygen Plant - 7,300 Nm3/hr of Oxygen 

9 Rolling Mill -- 0.8 MTPA 

 
As per the approval of Hon’ble Calcutta High Court Ramsarup Lohh Udyog Limited 

got amalgated and merged into Ramsarup Industries Limited with all its assets, liabilities, 
employees, licenses, powers, authorities and obligations with effect from 1st April, 2007. 
However on 8th January, 2018, Ramsarup Industries Limited was admitted into Corporate 

Insolvency Resolution Process under the Insolvency and Bankruptcy Code, 2016. SS 
Natural Resources Private Limited and Shaym Sel and Power Limited emerged as the 
successful resolution applicant for acquiring Ramsarup Industries Limited. Subsequently, 
there were legal proceedings against the Plan Approval Order. Hon’ble Supreme Court vide 
order dated 12th May, 2022 upheld the Approved Plan. Finally, SS Natural Resources 

Private Limited and Shyam Sel and Power Limited acquired Ramsarup Industries Limited 
on 5th May, 2022 by replacing erstwhile board of directors with its directors on board of 
Ramsarup Industries Limited.  

 
The above project was monitored by Dr. Shahida P Quazi, Scientist-E, Sub-Office, 

Kolkata and Dr. T. H. Mahato, Scientist-D, Integrated Regional Office, Bhubaneswar on 
04.08.2023 along with the  
 

1. Shri Sanjay Kumar Singh 
2. Shri Prasanth Bharadwaj 

3. Shri M. K. Prusty 
4. Shri Sumit Chakraborty 

 
During visit, Project was not in operation. It was stated that the project was not in 

operation from 2010. As per letter from Project Authorities dated 08.11.2017, plant had 

been under suspension since November, 2010. Further, it was also stated that “there has 
been no production from May/ June, 2010”. The last consent to operate was valid up to 
March, 2010 (exact date not readable). During visit, project repairing activity in DRI and 
Blast Furnace was observed. However, new construction activity at initial stage was 
also observed. Details of layout structure was not furnished at the time of 

inspection or thereafter.  As per the layout (Annexure- B1) available in Parivesh with 
respect to Application no. IA/WB/IND1/423132/2023, the new construction 
activities are being done at the proposed place of Sinter plant. One stack has also 
been found to be under construction. Further, construction activities were also 
observed near the present office building. From the plant layout, it appears to be a 

part of the proposed pellet plant. The Project Authority said that this building is 
constructed for rest house purpose for the employee. Changes in the project site 
due to construction activities in the proposed Sinter plant area and Pellet area is 
further corroborated by Time Series Google Images (Annexure- A2). During visit one 
oxygen plant (defunct) was also observed for which CTE and CTO has not been 

furnished.  
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Repair activity in DRI 

 
Repair activity in DRI 

 
Repair activity in Blast furnace 

 
Repair activity in Blast furnace 

 
New construction activity near blast furnace 

 
New incomplete construction activity 
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New incomplete construction activity 

 
New incomplete construction activity 

 
New incomplete construction activity 

 
New incomplete construction activity 

 
New incomplete construction activity 

 
New incomplete construction activity 
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New incomplete construction activity 

 
New incomplete construction activity 

 
View of plantation 

 
View of batching plant 

 
Oxygen plant 

 
Rain water harvesting pond 
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The report is submitted on the basis of the field visit and as per the information 

provided by the PP. The status of compliance on the stipulated conditions contained in the 
EC cited above is given below: 
 

Sl. No. CONDITIONS STATUS OF COMPLIANCE 

 Environmental Clearance Letter Number J-11011/229/2006-IA-II (I) dated 
03.10.2006. 

 A. SPECIFIC CONDITIONS  

I.  The gaseous emissions from various 

process units shall conform to the load/ 

mass based standards notified by this 
Ministry on 19th May, 1993 and standards 
prescribed from time to time. The state 
Board may specify more stringent 

standards for the relevant parameters 
keeping in view the nature of the industry 
and its size and location. At no time the 
emission level shall go beyond the 
prescribed standards. On-line continuous 

monitoring system shall be installed in 
stacks to monitor SPM and interlocking 
facilities shall be provided so that process 
can be automatically stopped in case 
emission level exceeds the limit. 

PLEASE REFER BELOW 

During visit plant was not in 

operation. Status could not be 
verified 

II.  In plant control measures for checking 
fugitive emissions from all the vulnerable 
sources like spillage/ raw materials/ coal 

handlings etc. shall be provided. Further, 
specific measures like provision of dust 
suppression system, consisting of water 
sprinkling, suction hoods, fans and beg 
filters etc. shall be installed at material 

transfer points, blast furnace stock house 
and other enclosed raw material handling 
areas. Centralized de-dusting system i.e. 
collection of fugitive emissions through 
suction hood and subsequent treatment 

through bag filter or any other device and 
finally emitted through a stack of 
appropriately designed height conforming 
to the standards for electric arc furnaces. 
Fugitive emissions shall be regularly 

monitored and records maintained. 

PLEASE REFER BELOW 
During visit plant was not in 
operation. Status could not be 

verified 

III.  As indicated in the EIA/ EMP report, the 
company shall install Waste Heat Recovery 

Boilers (WHRB) to recover the waste heat 
and generate power from the steam 
produced by the WHRB. The particulate 
emissions from the WHRB shall be 
controlled by installation of ESP as per the 

CPCB specification and particulate 
emissions shall not exceed 50 mg/Nm3. 
Further, the company shall install Dry Fog 
Dust Suppression in the material handling 
area, Dry gas cleaning system in rotary 

kiln, bag filter in DRI kiln, Dust catcher 
and ventury type gas cleaning system to the 

PLEASE REFER BELOW 
During visit plant was not in 

operation. Status could not be 
verified. WHRB was shown to be in 
repair state.  
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Sl. No. CONDITIONS STATUS OF COMPLIANCE 

BF. Air emission from EAF will be 

controlled by providing hood over EAF and 
Bag filter fume extraction system in ladle 
and billet casting section. 

IV.  Total requirement of this water shall not 
exceed 680 m3/d and shall be met from 
Kharagpur Municipal Water Supply. No 
ground water shall be drawn either for 
construction or operation. ‘Zero’ discharge 

shall be followed strictly as proposed. As 
reflected in the EIA/ EMP report, the waste 
water generation from the various units 
and its proper recycling and reuse shall be 
ensured. The effluent during the monsoon 

shall be discharged after conforming to the 
prescribed standards. The domestic waste 
water after treatment in STP shall be 
discharged into natural drainage after 
ensuring quality of water within prescribed 

norms. 

NOT COMPLIED 
During visit bore well has been 

observed at the site. PP has 

furnished permit for tube well 

from Member Secretary DLA, 

Paschim Medinipur.  

V.  As indicated in the EIA/ EMP, Solid wastes 
are generated in the form of Slag, Scrap, 
Scale and dust. SMS-slag from EAF shall 

be used in land fill at low-lying areas. Slag 
from Blast Furnace shall be granulated and 
sold to the Cement plants located nearby 
for slag cement. Scrap from SMS and other 
areas shall be recycled in the proposed 

plant to the extent possible. Dust from ESP 
of waste heat boiler of Captive Power Plant 
shall be sold to the maximum extent 
possible and balance shall be dumped in a 
secured land fill area. Dust from DRI de-

dusting and other de-dusting system shall 
be dumped in a secured land fill. The 
secured land fill for dumping of solid waste 

shall be as per CPCB norms. 

PLEASE REFER BELOW 
During visit plant was not in 
operation. Status could not be 

verified. Solid waste has not been 
observed at the site.  

VI.  The company shall develop surface water 
harvesting structures to harvest the rain 
water for utilization in the lean season 
besides recharging the ground water table. 

BEING COMPLIED  
A surface water harvesting structure 
has been shown.  

VII.  Green belt shall be developed in at least 
100 acres area (33%) within and around 
the plant premises as per the CPCB 

guidelines in consultation with DFO. 

PARTIALLY COMPLIED 
During visit plantation observed at 
the site. Green-belt as per CPCB 

condition has not been observed. 

Details of plantation carried out 

have not been furnished.  

VIII.  Occupational Health Surveillance of the 
workers shall be done on a regular basis 
and records maintained as per the 
Factories Act. 

NOT COMPLIED 
Details of health check-up of 

workers have not been furnished.  

IX.  The project authorities shall ensure the 
Compliance of the recommendations made 
in the CREP for the Iron & steel plant. 

PLEASE REFER BELOW 
During visit plant was not in 
operation. Status could not be 
verified.  

 B. GENERAL CONDITIONS: 
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I.  The project authorities must strictly adhere 

to the stipulations made by the West 
Bengal State Government 

PLEASE REFER BELOW 

During visit plant was not in 
operation. As per the document 
furnished the last consent to operate 
was valid up to March, 2010 (exact 
date not readable).   

II.  No further expansion or modifications in 
the plant should be carried out without 
prior approval of the Ministry of 

Environment and Forests. 

NOT COMPLIED 
During visit project repairing 

activity in DRI and Blast Furnace 

has been observed. New 

construction activity at initial 

stage was observed.   Details of 

layout structure and 

commencement of construction 

activity has not been furnished.  

It is observed that the 

construction is being done at the 

proposed place of Sinter plant as 

per the layout available in 

Parivesh of application no 

IA/WB/IND1/423132/2023. One 

stack was also found to be under 

construction.  

 

Further, new construction 

activities were noticed near the 

present office. From the above 

plant layout it seems to be a part 

of the proposed pellet plant.  

During visit an oxygen plant has 

also been observed for which CTE 

and CTO were not furnished.  

 

The EC has been accorded on 

03.10.2006 and 03.06.2009 

which was valid up to 02.10.2011 

and 02.06.2014 respectively.  

III.  At least four ambient air quality monitoring 
stations should be established in the 
downward direction as well as where 
maximum ground level concentration of 
SPM, SO2 and NOX are anticipated in 

consultation with the WBPCB. Data on-
ambient air quality and stack emission 
should be regularly submitted to this 
Ministry including its Regional Office at 
Bhubaneswar and the WBPCB/ CPCB once 

in six months. 

NOT COMPLIED 
Details of establishment of 

ambient air quality station have 

not been furnished.  

IV.  Industrial waste water shall be properly 
collected, treated so as to conform to the 
standards prescribed under GSR 422 (E) 

dated 19th May, 1993 and 31st December, 
1993 or as amended form time to time. The 
treated wastewater shall be utilized for 
plantation purpose. 

PLEASE REFER BELOW 
During visit plant was not in 
operation. 

V.  The overall noise levels in and around the NOT COMPLIED  
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plant-area shall be kept well within the 

standards (85 dBA) by providing noise 
control measures including acoustic hoods, 
silencers, enclosures etc. on all sources of 
noise generation. The ambient noise levels 
should conform to, the standards 

prescribed under EPA. Rules, 1989 viz. 
75dBA (daytime) and 70dBA (nighttime). 

Noise level monitoring data has 

not been furnished.  

VI.  The project proponent shall also comply 

with all the environmental protection 
measures and safeguards recommended In 
the EIA/ EMP report. Further, the company 
must undertake socio-economic 
development activities in the surrounding 

villages like community development, 
programmes, educational programmes, 
drinking water supply and health care etc. 

PLEASE REFER BELOW 

During visit plant was not in 
operation. 

VII.  The project authorities will provide requisite 

funds both recurring and non-recurring to 
implement the conditions stipulated by the 
Ministry of Environment and Forests as 
well as the State Government along with 
the Implementation schedule for all the 

conditions stipulated herein. The funds so 
provided should not be diverted for any 
other purpose. 

NOT COMPLIED  

Details of expenditure have not 

been furnished.  

VIII.  The Regional Office of this Ministry at 
Bhubaneshwar/ CPCB/ WBPCB will 
monitor the stipulated conditions. A six 
monthly compliance report and the 
monitored data along with statistical 

interpretation shall be submitted to them 
regularly 

NOT COMPLIED 
Six monthly compliance reports 

have not been furnished regularly.  

IX.  The Project Proponent shall inform the 

public that the project has been accorded 
environmental clearance by the Ministry 

and copies of the clearance letter are 
available with the WBPCB/ Committee and 
may also be seen at Website of the Ministry 

of Environment and Forests at 
http:/envfor.nic.in. This should be 
advertised within seven days from the date 
of issue of the clearance letter, at least in 
two-local newspapers that are widely 

circulated in the region of which one shall 
be in the vernacular language of the locality 
concerned and a copy of the same should 
be forwarded to the Regional office 

COMPLIED 

Project Authorities have advertised 
accordance of EC of the project in 

two local newspapers (AAJKAAL, 
Kolkata and Business Standards) on 
10.11.2006. 

X.  Project authorities should inform the 
Regional Office as well as the Ministry, the 
date of financial closure and final approval 
of the project by the concerned authorities 

and the date of commencing the land 
development work. 

As per available records, the project 
was approved by the Board of 
Directors of the company vide letter 
no. AJ/RLUL/2804/5 dated 

28.04.2007. 

As per the EC letter no. J-11011/14/2008-IA-II (I) dated 03.06.2009. 

A: SPECIFIC CONDITIONS 
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i Efforts shall be made to reduce RSPM levels 

in the ambient air and a time bound action 
plan shall be submitted. Continuous stack 
monitoring facilities for all the stacks shall 
be provided and sufficient air pollution 
control devices shall be provided to keep 

the emission levels below 100 mg/Nm3.At 
no time, the emission level shall go beyond 
the prescribed standards. Interlocking 

facilities shall be provided so that process 
can be automatically stopped in case 

emission level exceeds the limit 

PLEASE REFER BELOW 

During visit plant was not in 
operation. 

ii Electrostatic precipitator (ESP) shall be 
provided to DRI kiln, CFBC boiler, WHRB 

and Sinter Plant to control emissions less 
than 100 mg/Nm3. Hot gases from DRI kiln 
shall be passed through Dust Settling 
Chamber (DSC) to remove coarse solids and 
After Burning Chamber (ABC) to burn CO 

completely and used in Waste Heat 
Recovery Boiler (WHRB). The gas then shall 
be cleaned in ESP before leaving out into 
the atmosphere through ID fan and stack. 
Fume extraction system with bag filters 

shall be provided to steel melting shop 
(SMS). Stack of adequate height shall be 
provided to rolling mill, BG gas fired boiler 
and blast furnace stoves to control 
emissions less than 100 mg/Nm³. 

PLEASE REFER BELOW 
During visit plant was not in 

operation. 

iii Data on ambient air quality, stack 
emissions and fugitive emissions shall be 
uploaded on the Company's website and 
also regularly submitted on-line to the 

Ministry's Regional Office at Bhubaneswar, 
West Bengal Pollution Control Board 
(WBPCB) and Central Pollution Control 

Board (CPCB) as well as hard copy once in 

six months. Data on SPM, SO2, and NOx 
shall also be displayed prominently outside 
the premises at the appropriate place for 
the information of general public. 

NOT COMPLIED 
Data has not been furnished. 

Display Board outside the 

premises for general public has 

not been observed.   

 

iv Gaseous emission levels including 
secondary fugitive emissions from all the 
sources shall be controlled within the latest 
permissible limits issued by the Ministry 
and regularly monitored. Guidelines/ Code 

of Practice issued by the CPCB shall be 
followed. New standards issued by the 
Ministry for the sponge iron plant in May, 
2008 shall be followed 

PLEASE REFER BELOW 
During visit project was not in 
operation.  

v Vehicular pollution due to transportation of 
raw material and finished product shall be 
controlled. Proper arrangements should 
also be made to control dust emissions 

during loading and unloading of the raw 
material and finished product. 

PLEASE REFER BELOW 
During visit project was not in 
operation. Vehicle checked during 
visit was found to possess valid PUC. 
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vi In-plant control measures for checking 

fugitive emissions from all the vulnerable 
sources shall be provided. Dry fog dust 
suppression system shall be provided to BF 
stock house. Dust extraction system with 
bag filters shall be provided at various dust 

generating points including transfer points. 
Water spraying system shall be provided to 
control fugitive emissions in captive power 

plant. Dust suppression system shall be 
provided in raw material preparation plant. 

Fugitive dust emissions from storage, 
transportation and raw material handling 
areas shall be controlled by water 
sprinkling and other dust suppression 
measures. 

PLEASE REFER BELOW 

During visit project was not in 
operation 

vii Total ground water requirement from 
Kharagpur municipality water supply 
system shall not exceed 720m³/hr and 

permission for 1,600 m³/hr is obtained. 
Process wastewater shall be treated in 
Effluent Treatment Plant (ETP). Clarifier, 
thickener sludge pond shall be provided to 
raw water treatment plant and blast 

furnace gas cleaning plant. Acidic effluent 
from de-mineralization (DM) plant shall be 
neutralized in neutralization pit. Settling 
tanks fitted with oil & grease traps shall be 
used for treatment of effluent from billet 

caster and hot rolling mills. All the treated 
wastewater shall be recycled and reused in 
the process to the maximum extent 
possible and reused either in the process or 
for slag granulation, dust suppression, 

green belt development etc. 

PLEASE REFER BELOW 
As per the agreement furnished 
between Kharagpur Municipal 

Authority and M/s Rasarup Lohh 
Udyog Ltd 2 MGD water will be 
supplied by Municipal Authority.  

viii 'Zero' effluent discharge shall be strictly 

followed and no wastewater shall be 

discharged outside the premises. Domestic 
effluent shall be appropriately treated in 
septic tank followed by soak pit and used 
for green belt development within the 
premises.  

PLEASE REFER BELOW 

During visit plant was not in 

operation. 

ix The water consumption should not exceed 
16 m³/Ton of Steel as per prescribed 
standard 

PLEASE REFER BELOW 
During visit plant was not in 
operation. 

x Ground water monitoring around the solid 
waste disposal site/ secured landfill (SLF) 
shall be carried out regularly and report 
submitted to the Ministry's Regional Office 
at Bhubaneswar, CPCB and WBPCB 

PLEASE REFER BELOW 
During visit plant was not in 
operation. 

xi Proper utilization of fly ash shall be 
ensured as per Fly Ash Notification, 1999 
and subsequent amendment in 2003 

PLEASE REFER BELOW 
During visit plant was not in 
operation. 
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xii All the char/ dolochar from DRI plant shall 

be utilized in CFBC boiler of power plant 
and no char shall be disposed off anywhere 
else. CFBC boiler shall be installed 
simultaneously along with the DRI plant to 
ensure full utilization of char from the 

beginning. All the blast furnace (BF) slag 
shall be granulated and provided to cement 
manufacturers for further utilization. BF 

flue dust, BF sludge EAF dusts, mill scales, 
sinter plant dust and DRI fines shall be 

recycled and used Sinter plant. Scrap shall 
be recycled back to the steel melting shop. 
SMS slag shall also be properly utilized. All 
the other solid waste including broken 
refractory mass shall be properly disposed 

off in environment-friendly manner. Oily 
waste/ lubricants shall be provided to 
authorized recyclers/ re-processors or 
properly disposed off as per the Hazardous 
Waste (Management & Handling) Rules, 

1989 and subsequent amendments 

PLEASE REFER BELOW 

During visit plant was not in 
operation. 

xiii Coal and coke fines shall be recycled and 
reused in the process. Iron ore, fluxes, mill 

scales etc. shall be recycled to sinter plant 
to produce sinter 

PLEASE REFER BELOW 
During visit plant was not in 

operation. 

xiv All the slag including from EAF and SMS 
shall be used for land filling inside the 

plant or used as building material only 
after passing through Toxic Chemical 
Leachability Potential (TCLP) test. Toxic 
slag shall be disposed in secured landfill as 
per CPCB guidelines. Otherwise, hazardous 

substances shall be recovered from the slag 
and output waste and be disposed in 
secured landfill as per CPCB guidelines. 

PLEASE REFER BELOW 
During visit plant was not in 

operation. 

xv A time bound action plan shall be 
submitted to reduce solid waste, its proper 
utilization and disposal. 

NOT COMPLIED 
Details have not been furnished.  

xvi Proper handling, storage, utilization and 
disposal of all the solid waste shall be 
ensured and regular report regarding toxic 
metal content in the waste material and its 
composition, end use of solid/ hazardous 

waste shall be submitted to the Ministry's 
Regional Office at Bhubaneswar, WBPCB 
and CPCB. 

PLEASE REFER BELOW 
During visit plant was not in 
operation and solid waste has not 
been observed at the site. 

xvii Green belt shall be developed in 33% area 
within and around the plant premises to 
mitigate the effects of fugitive emissions as 
per the CPCB guidelines in consultation 
with DFO. 

PARTIALLY COMPLIED 
During visit plantation was observed 
at the site. Green-belt as per CPCB 

condition has not been observed. 

Details of plantation carried out 

have not been furnished. 

xviii All the recommendations made in the 
Charter on Corporate Responsibility for 
Environment Protection (CREP) for the Steel 

PLEASE REFER BELOW 
During visit plant was not in 
operation. 
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plants shall be implemented 

xix The company shall provide housing for 
construction labour within the site with all 
necessary infrastructure and facilities such 
as fuel for cooking, mobile toilets, mobile 

STP, safe drinking water, medical health 
care, crèche etc. The housing may be in the 

form of temporary structures to be removed 
after the completion of the project 

PARTIALLY COMPLIED 
During visit temporary structure for 
construction labour has been 
provided along with Toilets, safe 

drinking water. However, First Aid 

room, fuel for cooking has not 

been observed. Wood has been 

found to be used as fuel.  

B. GENERAL CONDITIONS: 

i The project authority shall adhere to the 
stipulations made by West Bengal Pollution 
Control Board (WBPCB) and State 
Government 

PLEASE REFER BELOW 
During visit plant was not in 
operation. As per the document 
furnished, the last consent to 

operate was valid up to March 2010 
(exact date not readable).  
Implementation status for the 
facilities indicated in the EC has not 
been furnished. An oxygen plant 

(defunct) has been observed in the 
site for which CTE and CTO has not 
been furnished.  

ii No further expansion or modification of the 
plant shall be carried out without prior 
approval of this Ministry. 

NOT COMPLIED 
During visit project repairing 

activity in DRI and Blast Furnace 

has been observed. New 

construction activity at initial 

stage was observed.   Details of 

layout structure and 

commencement of construction 

activity has not been furnished.  

It is observed that the 

construction is being done at the 

proposed place of Sinter plant as 

per the layout available in 

Parivesh of application no 

IA/WB/IND1/423132/2023. One 

stack was also found to be under 

construction.  

 

Further, new construction 

activities were noticed near the 

present office. From the above 

plant layout it seems to be a part 

of the proposed pellet plant.  

During visit an oxygen plant has 

also been observed for which CTE 

and CTO were not furnished.  

The EC has been accorded on 

03.10.2006 and 03.06.2009 

which was valid up to 02.10.2011 

and 02.06.2014 respectively.  
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iii The gaseous emissions from various 

process units shall conform to the load/ 
mass based standards notified by this 
Ministry on 19th May, 1993 and standards 
prescribed from time to time. The West 
Bengal Pollution Control Board (WBPCB) 

may specify more stringent standards for 
the relevant parameters keeping in view the 
nature of the industry and its 

size and location. 

PLEASE REFER BELOW 

During visit plant was not in 
operation. 

iv Ambient air quality monitoring stations 
shall be set up as per statutory 
requirement in consultation with the 
WBPCB. Ambient air quality including 

ambient noise levels shall not exceed the 
standards stipulated under EPA or by the 
State authorities. Monitoring of ambient air 
quality and shall be carried out regularly in 
consultation with WBPCB and data 

submitted to the CPCB and WBPCB 
regularly. The instruments used for 
ambient air quality monitoring shall be 
calibrated time to time. 

NOT COMPLIED 
Ambient air quality and noise 

quality monitoring data have not 

been furnished.  

v The overall noise levels in and around the 
plant area shall be kept well within the 
standards (85 dBA) by providing noise 
control measures including acoustic hoods, 
silencers, enclosures etc. on all sources of 

noise generation. The ambient noise levels 
shall conform to the standards prescribed 
under Environmental (Protection) Act, 1986 
Rules, 1989 viz. 75 dBA (day time) and 70 
dBA (night time) 

NOT COMPLIED 
Noise level monitoring data has 

not been furnished.  

vi Occupational health surveillance of the 
workers shall be done on a regular basis 
and records maintained as per the 

Factories Act. 

NOT COMPLIED 
Details of health checkup of 

workers have not been furnished.  

vii All the environment management measures 
given in the EIA/EMP shall be implemented 

and complied with. 

PLEASE REFER BELOW 
During visit plant was not in 

operation. 

viii All the recommendations mentioned in the 

Corporate Responsibility for Environmental 
Protection (CREP) of CPCB issued for the 
steel plants shall be implemented. 

PLEASE REFER BELOW 

During visit plant was not in 
operation. 

ix The company shall develop rain water 

harvesting structures to harvest the rain 
water for utilization in the lean season 
besides recharging the ground water table. 

BEING COMPLIED 

A surface water harvesting structure 
was observed. 

x Proper housekeeping and adequate 
occupational health programmes shall be 
taken up. 

PLEASE REFER BELOW 
During visit plant was not in 
operation. 

xi The company shall undertake eco-
development measures including 
community welfare measures in the project 
area. 

NOT COMPLIED 
Details have not been furnished. 

51 690



Page 17 of 19 

Sl. No. CONDITIONS STATUS OF COMPLIANCE 

xii A separate environmental management cell 

to carry out various management and 
monitoring functions shall be set up under 
the control of Senior Executive. 

NOT COMPLIED 

Details of Environmental Cell 

have not been furnished.  

xiii As proposed, 8 to 10% and 2-3% of the 
total project cost viz. Rs. 17,574.00 Lakhs 
shall be earmarked towards the capital cost 
recurring cost/annum for environment 
pollution control measures and used 

judiciously to implement the conditions 
stipulated by the Ministry of Environment 
and Forests as well as the State 
Government. The funds so provided shall 
not be diverted for any other purpose. 

NOT COMPLIED 
Details have not been furnished. 

xiv The Regional Office of this Ministry at 
Bhubaneswar/ CPCB/ WBPCB shall 
monitor the stipulated conditions. A six 
monthly compliance report and the 

monitored data along with statistical 
interpretation shall be submitted to them 
regularly. 

NOT COMPLIED 
Details have not been furnished. 

xv The Project Authorities shall inform the 
Regional Office as well as the Ministry, the 
date of financial closure and final approval 
of the project by the concerned authorities 
and the date of commencing the land 

development work. 

NOT COMPLIED 
Details have not been furnished. 

xvi The Project Proponent shall inform the 
public that the project has been accorded 

environmental clearance by the Ministry 
and copies of the clearance letter are 
available with the W. B. Pollution Control 
Board and may also be seen at Website of 
the Ministry of Environment and Forests at 

http:/envfor.nic.in. This shall be advertised 
within seven days from the date of issue of 

the clearance letter at least in two local 
newspapers that are widely circulated in 
the region of which one shall be in the 

vernacular language of the locality 
concerned and a copy of the same shall be 
forwarded to the Regional office at 
Bhubaneswar. 

NOT COMPLIED 
Details have not been furnished. 

 
 

11. Observations: 
 

The PAs have complied or are in process of complying the conditions stipulated by the 
Ministry. In this context, information/ action plans have been sought on following 
points: 
 

 The following non compliances to the environmental clearance conditions were 

observed: 
 
EC letter no. J-11011/229/2006-IA-II (I) dated 03.10.2006: 
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1. During visit bore well has been observed at the site. PP has furnished 

permit for tube well from Member Secretary DLA, Paschim Medinipur. 

(Specific condition iv) 
 
2. Details of health check-up of workers have not been furnished. (Specific 

condition iv) 
 

3. During visit project repairing activity in DRI and Blast Furnace has been 

observed. New construction activity at initial stage was observed.   Details 

of layout structure and commencement of construction activity has not 

been furnished.  It is observed that the construction is being done at the 

proposed place of Sinter plant as per the layout available in Parivesh of 

application no IA/WB/IND1/423132/2023. One stack was also found to be 

under construction. 

 

Further, new construction activities were noticed near the present 

office. From the above plant layout it seems to be a part of the proposed 

pellet plant.  During visit an oxygen plant has also been observed for 

which CTE and CTO were not furnished. The EC has been accorded on 

03.10.2006 and 03.06.2009 which was valid up to 02.10.2011 and 

02.06.2014 respectively. (General condition ii) 
 

4. Details of establishment of ambient air quality station have not been 

furnished. (General condition iii) 
 

5. Noise level monitoring data has not been furnished. (General condition v) 
 

6. Details of expenditure have not been furnished. (General condition vii) 
 

7. Six-monthly compliance reports have not been furnished regularly. 

(General condition viii) 
 
The following Partially compliance  to the environmental clearance conditions were 
observed: 
 

1. Green-belt as per CPCB condition has not been observed. Details of 

plantation carried out have not been furnished. (Specific condition vii) 
 

EC letter no. J-11011/14/2008-IA-II (I) dated 03.06.2009: 
 

The following non compliances to the environmental clearance conditions were 
observed: 
 
1. Data has not been furnished. Display Board outside the premises for 

general public has not been observed. (Specific condition iii) 

 
2. Details have not been furnished. (Specific condition xv) 

 
3. During visit project repairing activity in DRI and Blast Furnace has been 

observed. New construction activity at initial stage was observed.   Details 

of layout structure and commencement of construction activity has not 

been furnished.  It is observed that the construction is being done at the 

proposed place of Sinter plant as per the layout available in parivesh of 

application no IA/WB/IND1/423132/2023. One stack was also found to be 

under construction.  

 
Further, new construction activities were noticed near the present 

office. From the above plant layout it seems to be a part of the proposed 
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: YoUr laKer ncr. gLUUf,qO£F/FGfC} dated 278’ Oecew3{>er, 2008.

X':'-c!!? ref e?' ye;.x kHer no RLYL%i{)£F.'FC,el dated 1:7tH DecernDer. 2008 alorrgw4dr

Sil

prqe€! dc;’ . :in?:-ts in:lu::!try ipp' tic?!Bcn in f3iTn i, dBe T':)Rs, Pra.faa sitiii b/ Report, EIA/EMP
Becca ar;:: :- lbs =client ::8REoagc.ris fuNst;33 y-;':Ie a:?33=:LrSC8dOr! dat4d ls+ April, 2009 regardr\g
abcva : ref !:e:-efl cf3ieci

\\.
\

2, D F:";e b} ir In::y of a;IarCCi::Cai gM fore$!s has ;}ti!=fRed yaw ag=pg£ation, ii is aoiec! that prc>pc sai
is icf inc(e! ;real;co-.;i+rFC.' paRTial 3f ;Gi9gf aiel-sta-a Pie;: i {:3.3 ?aTP A la (;;/-'bIT?A}.3i-J'<haf89put,
Pa3c hiro 34,>iiCiF::If , V’Vast Bellgai by MriS $?a nBa!•q3 Lob LYy3g Lid. The 9XFBRsion bYU be caKie Ci OUt in the
e.K:i:fi'; ;;'ii'FUS Cri:r ::fa FC iC:, iihF:,;: i kiIT! =HR; b= gr{!!ifS£i, F?i,imam;i?i clearance for exiisiinG planE iS
3CCCGJeli :aria iC-tier riO, J- 31l31 fi?!?g/2 CBS- IA iI it) Gate{} 3,la.2088. Tolal land aa}uireci, frCHU VUE iDC iS :323
a.xi?s. -!'s=.ii cost of iRC Of:3jcK;i is Rs, 2,058.83 Ci-OrBS_

ba

\\

3.0 :Ste:si giant ' aig be based on Irc D?!-£3F-CAF-LF-CCM route alongvith captive power plant
Boar;g expansion, hci me{3} prod'.x:Ion ard s:mi-Br$shed $tee! products (CaSt bi!!et} BIg be
ad%need froM 0.223 FBI PA tO C;.456 h4TPA Bri] O,3 IYTPA tQ 0.7 h4TPA res9eG6vely, FoUovQ4r©

are ibc ':tel;as of 1:’B axis&B and pfDfX)sec{ I. if$f$ '

[;f . }t
t 'I

] .)
! '-

fj a itS

1.39i Pill Iii

! Bias! FIance

:Hsi ing}caP:a
{lz5 tia TPO} '15e,aQa TPA

’lx350 ld3} 2. M. 100 IPA
Ix'!_COO TPO

.ccc I'f;>\
f1 x SO I

:’!x2'.g$Ua'u!}_29:1,af:'aTF)A

ased){;ap8e iB'
' 'i x50a TPO} 150,000 TPA

1)(350 nt3} 310.900 TPA

Pig casting fllact$=te
i

i;.;J. 3:-oP.
; in: i fRpit ? : } [ rE:t C

!!! ! !1If- I i+;a3i8f
+In

lx70 T) 883 200 -FPA
1 x:70 TJ

{1 >=4 S;tHr Id) 372 ,000 TPA

I /i
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Po-g'/erP£ant
V',/FliREB

BF Gas flaG 3oiier i
CFE3C 8oiier

20 MW

!x52.5 THr!

45 laW

lx52.5 TPfi
lx23 TPH
ixq.20 ?PHlx35 'FPH

$lnier Plant ’-lx90 nFl 960.000 TPA

7300 Nrn3/iv of O>,ygerI
a.B MTPA

Oxygen Piant

Fo–GI '&iii

4.13 EiocirGst3gc pncipliatcf (ESP), bag fitter S_ dV fog dLIS i supp!'essiof: gys£en1 -and fume
extraction syslenr with bag filters wig be provided to controi particulate matter. Tota£ water
requifemen{ for thu proposed expansion from Khara£ll'ur nrun}cipaii iV ’water supply system vail be
720 £Tfyt-ir and porn dss ion for 1 .6(}{) m3/Ft is Dbidried. Process 'bva stew&r a;i be irx3u kG irl
£fnue11t b'eatmeat Plant and the b'eat3a efftlent viiI be used far dust supfxessic?n and slag
aranuia tian. IT;}ur 'dcloch3r will be used in C;FaC hoi iec BF sludge w'in be used in the silter plant.
3F flue d list, E AF du sts, ini!! scales, sInHr dani dust and CRI fines wiN be recycled tO $ilter b>lara-

-'Qnutal9.] BF slag and ISy = sir win be said to cernerV manyfac$Jef3. Scrap wIii he rec!/c:ed back.
ohIS s;ag %'i;t be LBiz ed.

i
i
i
i

. g

5.0 Fl,bbc hearing iS exlmf)led due !a pro}eci Doing iCCaiec! in ROb$g 'i DC: indus Via i aF3a as
Der SeeGeR i, iii}. SKye {3}, Para ::i}{b} of EiA Ncb$c:Xian 2606.

1;

S.a The $flirts}iv of an/ifOOfDent. and PDf ests he:[?by a£C':*::i: gFiT:faST:SHUI Cie3fi%BCe iD tRe

abc„'s !;rr3;e,:i ,_:cds: .EiA }}ol if i.:?dcn da{ed 14tn seaBlbEer. :Se$ subject to strict coi7tpliaflce of iRe

fOia &ii-g ==:di;ic=s’

-\
::

;H;

!!!
:+ i

!!

.t

!!

h.. ’; F' El.: iii: if: C: <i?\i f;:Tl£'; fiG :

i) =ffofis Si-By be made to reduce PSP$i ;e= /eis hq the ambient air and a time bound
net:DR dan shaH be submiitcd. Continuous siLtNi MGnibRng facii ide$ fof ag gIg stacks
shali be provided and suff idea air pol luNar! conti’ai devices :alan be provi'ciel:i tO keqp fRa

emission ie',feB betov/ 100 rng/NmB. Ai no Blue, the err\i5sion !evd shall ,gO beYond the
pRescribe'g standards_ inledochflg fLaii yes shag be -pfOvi'ied so Itnt pint-aSS can be
quasir,ab’.:311),; sierred in case emission IeveS exceeds #8 bmE

+

if

;

!!

}

}}} Clue}rcs}£5c precipibtcr (SSP;} shall be pfcvided kJ OR: kin. CFM bolter: YaRRa

, ' ::.Igf P:aiR b c( i.;Ff)1 9n4 ssiarts less !hp lea fDTH:T:3. iq:? i 9338 s from DR i RUn

a:: b(, cass ad BY,Jy£.}h Dtisi SeitUng CEn;aber {DSC} k> remove coarse so tiPs and
.: ._r.j:-{j CF:::Tiber {A::) iO burr: CD SO iTIDiEtS}.f arId used in 'age Heat F<ecav8ry

,-=..} }};:B) The Jas ! tie!. : itait be clear:e,j in ESP before leaving od -into the

i

i

iS,:+/:fKi9 iD:44 Aid
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: : : ) f : \ bIt :vlan :\, b ) ter &III v trl tItt

atnosptler': tHough iD ian and s{ack Fume eHracUori system \.gtl1 bag filteri shaH be
prey{dod to :>kei metUt-g shop ( SMS), Stack oF adequate heighI shan be provided tb
re:ing raH!, BG gas ii’:d hotter and bias i tt£n3ce $10ves to coyr£rot eminions less than

lea !:l9/ lgni.

r . ' I

iii) Data on amiderA air qt.nEty, stack emissions and fugitive emissions shall be uploaded
on Un C;crap'any'$ webstie and a iSG egolarD/ sill'mi££ec+ onHae to the &IiI isby’8 fRegi6Hal
Office at Bhubar iesi.*/ar, =/VeSt Bengal POHu80n Control Board {W/BPCB) and CgFlg\
Po!!ut Ian Control Roar Ii (CPC;B) as wen as hard copy arne !n six months. 'Data on $PVR
::C2 and NOx stlaB dso be displayed promirieniJy- outside the {verDi ses at '#w-
appl'o9daie F>iaea raF the iraonnaUon of general ptbHc.

!'

/1

A:

;

f !

i

& B { }

: :: i
it
< !

. iv) Gaseous emission leveR irnjuding secc£'dary fugiiive emissions froln al {he 80iroes
ShI!! be COn{n+ b:i =+4IF§n !he fai3si Fern its giNa had is ISSued by the FYtiNsby and regularty
r! iof$!orec!. ’StaGe:tRes / Code of PineSre issued DV the (;PCS sMTI be followed.-New
standards issu'.".i by ale giil$stv for the sponge iron plat in May, 2088 $tlall-b%I
tele-fRed. !!

\:\ Y=h=: $=? 9oitt.t ::n cite :a has in'Ration oF '3,1 Hateda! and fin+sW $3roc$ucl shall be
cert:o’:cd. Pfc$-/cf aFQngaHeNs ShGLid ako be ma?GO to corirQi dust emissions £$ufing

:Oar_-!!nJ and Iff13akIra of ike nN -patsida! and Hr:iSFeet oneILC{

P==== == =’':: ;:::::_J:: f= - =?b,#);-,.: y .J;:=. J - :' + -f :::=q 'THE 3 g ae vu:mraD le

i.::,rigs s;-e:; be p,';vi Js;i. Dry fog itu= i, iF:res$}'3n sy starr. sha:} be PRvicled to BF ,
S:Lt:', k£'L.se. 5bSI sera(IYon S/SiBrE VIi iF b3g\itlleI$ ShE!!! be provided at various dust
iere th,:;,-g ;c; iIi3, i’BE?d;,% ;=a, Ihref ;c:;- I;. . =A;’dIeT s€fa7ir'g sys lanl sha3 he provided tO

coN;-c; figi B'./e emissions to aIr bye po' aer pi3rR. Dti sf $upbXggi&H-s'99tg?F3%1FbE
: ;-: i== ';1 -!! &' '::a Tarjq: pr=bar:icP {; iN FIGlit? B dISt eFI iSSiC:iqs fIX>tTI $ioFage,

ii’a:-saDr:aiiGn ani iaN M3t3na; ?and3ng areas shaH Be con! failed by watef s}Vinkiiqg and
OII:?:' cIuB! stOp'i9ssic;1 ineasLF es.

\.

i
t

i

!

{

}{
} {
; §a

vii) Tolal grci ind wal€f reGuirau'sai fr3m }£.har3gpu nullcipaBfy bq-Giof $uPF>ly system sha:i

coi ex:cea 720 r:3l-rr ard neT'issian for 1.6aC- rr13/hr is obig$fled. Process vva$tewater

sha it be tHaied in EffiLEN THabn;3 At Plant {:'f PII. Cian6er, $Vc}Boer' s3LKige pond ShaH .

he i;my idea iD raul wai=f &sa;TIa-It pia Ft :nd Nasl fUn;ICa gas deaRing planE At:iCiC
eFfi'.art fntri de mirnrai@$on {[>i/1} pdait shaH be no.Rraiked in neutralizaHon pit
t;abElig tanks fihad with aa a grease hap s shaH be 'aged For keaia18ra of effluent frc>rR

!jia Taster ari tDI nilPg fRjliS. AH the inge(! ',TaSte%Her shall be recyde(I end FeLtsed
,'i !:'a Of3C933 iO LIB maximum exi3nt fiGS;!biC and FBU:Fed eiiher in the pFI>Ces S Of fof

J! At SUE,'f/CSS;C'tl. qfei;fi be!! =!er 3la F£n£f€ BiC. eu. e'i ] f .S!'\t Jet: I) =

i
} }

6/4/2.va9 IQ:44 AM . ;
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* &dall - l'\\' i!! b;’D3: NOclOn3 /aLan-carr-- IIrix;/null,google.wayai rgriibzutp.c011r rU-ZU!,.-,VJ+av, ,u„Mtr._ - -=f

, tX)

Zero= en:tent discharge shall be ${ricoy foHowe<’] ,ind no wastewa{er S}TIll he
discfmged cu€£ idc the prem isas. Dull ICSI ic effluent snail be apprepg3teV eeated irt .

sep!!c t8nii fgYowec$ bY SOak Pit and used for green heR devdbpmerf vaRin th&
premises

vIii)

Tha water colrsurnpHon shotlid not exceed 16 m3/Ton of Steel as per prescRbed
$tanderdo

f;nu>3 water /uontoing acund the solid wesie dispose! site / second hnd$1t (SLF}
snail be urrHed out feguiady ani report stlhm}Red ie the XAir§sty's Regiona} Office at
3hubereswaf. CF>(38 afl] \A'BE>CB,

X)

Proper cali:38911 of By ash shall be ehsund a3 Jnr F;y Ash NotFica$cd 1993 aid '

subsequent 8mecdRtent in 21303.

xi)
\h

+ n • P • n n • H • • • H g • V n n • H = n P a q q = n = m n % UP + H = Hen nLp qM nn HannaH HRH

; ':i :;";G (fa-=’aciDChar from DR! plaRt shah be tAilbed in CFBC boiler of pau/ef plant and
no char shag in dispcsed off arvwben else. CFBC boiler stuB be iastailed
SinQ}£aneQUSi}; alon9wiih ! tie !>R! plaRt to orsi#9 full Leilbe$on of char howl thd
beginriing_ Ay the blast furnace (BF) 6 iag sMg be gramiia{ect arxi pf<>vida-d to cement
manufacitrers for fu,iher cgizadon. BF flue eiusb Bf $!udge EAF du sis, nil scale i,
sir,icr piart d©l and DR! fines shaH be n£ycle€1 aRd used Sirier plant SCHjp shall be
rea/cia back to the steel melting sho i). SMS slag shag aLso be proper& utilized. All the
other soid vasie inctucgng broken ©imckxy mass shall be owperly d;a>ased off in
erwironmert- friendly moorer, Oi}y y%ste/ +'ibr}cant$ shaH be provided to au&iorizec!
ncycler$,;iepnc8sson cr properly disposed off as per {be Hazardous Waste
fM anagern8nt & HandIng) Rules, 4989 and subsequent amendments-

Xii;

9

Coat and coke fines sha!! b9 recycled ar}a reused in the process. Iron ore, fluxes, alia

sciHes etc. shall be reeveted to '3iFI iv piant ic piG cluce sinter.
xiii)

I
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mV) Ali an $iag inaudin9 fom CAF and SMS shalt -be used for land filling inside the plant or
used as bLii£Sing material only after passing through Toxic Chemical Leachability
Fat.oni lai (-fC;LP) lest Tc>we' slag shag be disposed in secwea laaaf8i as per CPGB
gtid€ii*-'es. I)iF©fwiSe. tiazardous substances sha$ be recovered Rain the $iag and
aLllpIR vms ie and he c$spc sed in secured iamfig as per CPGB guideE ioe s.

'. i

i

>V)

/b

A dale bound action p ian shaH be subrni tied to redtce so Iid waite, its proper LiUl2atioFt
and c$3posa t.

XVI ) Proper haIrdiii-lg, storage, utiaza8on and dispos3: of aU the saId waste shall be er51 „red
and r3guiar repo il regarding toxic rrtei,31 colteN in the waste rrlateriai aaci its
composition, and use of solid/hazelday$ v@ste shaN be so i)niKe it to the fainisi}f ’ s
Regional Office at Bhubane su{ar, VVBPCB arg! CPC: a

XVi{} Green baR shaH be cieye:oi>ed in : 33 % area wi88n briti aR)und !he plant prem!$es' iQ
rnibgai9 aw gfiecis of f:igitfve emissions as per trig CPGB guidelines {n €onsuaagon widb .

DFC

>c/iii) AN tbe fsconlrnertda Boas made in the CfInter on (::operate R3sponsibit'ky''M
En*+'iroqnei-q Pnta,:Qca !:CBCP} for {b9 Stse! planEs shag be !rn}J8n®rielii.

The cc??? EfT s,m:i F,'; / tds >===s t=$ fir =s=3bc€ So,3 !at}oh- hua,in the- she \M th a$

!Bees sary ;nfr3sln£tue af:ci faciii ties such as fuel for <'ooking, miDi>ii3 tc}i letS, RIO!He
St P. sg% ear$if,G VIa ter, Nadi.M i heaR!t care, org:che etC. liB ho’,iSlng may be in !he

--- f;:.rG: Jf i==:pOr3f-; sine:uBS tUbe fer,a: /et; afBFa;84&inF@cnet-%_FgQgg&
i!!

q

B. G£N8RAL <10N DtIR::>$iS :

i. The project aut}writ:/ shall adhere to Fn $$puiaBcn s made by West Bengal PaUllion
CoMBI Board {WBPC8} an(i State 'GovefnHer#.

i
:

i

itI F.ic rcaf:tif expansion OF mcdif iCQ{toll of Ir,a plaN shaH be carried out w&Foot prior
a!)provai of this $1bis try,

a

iii , r:+) ed sec= is i=,ni$sions from vaho is prc>cs.ss units shall carlforln to the k>aci/mass

based siai\doi is i-iciiF led by tNs Mir:is try oil 19"3 B.day , 1993 and standards pnscHbed
;;or: i;re: tc time. The ~N%\ Ber;gai Pc: ii/ic>ir Control Board {WOP':B) Ina)’ . sp:ecifY

6/4/2009 10:44 Aha ,

132
772
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more stringer$ standards for are reievani parameters keeping in view the nature of the
industry and its size and location

\\) Ambient air quaiity mor$!o6ng stations shII be set up as per statutory ©quirenler& iq
consultaboo via the WBPCB. Anlbient air qIn itty inc tuc$ng anIHer# noise !eveTs gRaB
not exceed tile standards stipulated under EPA or,by the State aulhod8es. Moiik>dog
of alnbierii air quay& and shall be carried out reguiarfy in consult aSon wiih WBP<;13 and
data subr!}i Bed to the CPCEI and WBPCB regularly. The in$kwneras used for ambient
air qua}ity atco;toRay shalt be calit)nEed Hine to time,

V, The overall noise tev€: is in and arotliW the plaId area $1raN be kept v,'oR within the
standards <95 dBA) by providing roi so co.ako: measures incitlding acousUe hoods,
$Hencers, enclosures etc. on all sources of noise gemra$on The anrbi3nt rd3i se ie\’eis
shaii conform to !!-a st anclar(Jg pIDscllbed under EnvINlvDBIa3i (ProiecaoF$ Act 3986
Fl.ik:/S. 1 aRq \i'' : 75 dB,C, {dsy time) 3fld 70 dBA (night tiRle>.

\4. o( icup,a bona} [BaRb strvd! lance of th worker$ shall be done OG a feguiaf .basis and
rgcor cis rn3iniail led as per the Fac'.tories Aa.

vile A$ the etvir::rmer€ rnaraaem€,a meastf3s gi?gn in iRa E!;yETgP sha$ be
in(JlerR9Fi3cl an£p1 LOTTloBed Yi It},

; i iFc :=a:f:';:',"; =,RiB::CiB Peri;anG<i in tH C;GPGfaie R€spQnslbigIY fof alviFonfnerltai
Phl3,:, tion iCRIP':: of : PCB iss: led for the sleet pbnls shiit be implemated.

T}-x, t-z,i:!pail? ;? a„i do ye icP ra;!) water IF,l-yes It% sb'uckx Ias Io hal-vest the faiR v#ater

fOr !]!1123{ ii-in in the icao season besides ioc}HFging ihe gfounc! %ai3f lat>ter

i

iX. Pf OF,ef h01159 kee$co and adequate occdpaiiona i baal th .jTo9rammes sha i be taken

J!')

i
:

>i. I lie con'!Fairy sini i urdeft3 ia eco-developlned measures including con3muniV vv?Fare
measures in tRe iTO}eCt aBa.

xii A $,..?08f3 Ie er}„:,anne,nia} rn3nagcrner!! cetl to carry oa various rnanagernent and
mani iCI inc fUjl;dOns silaS be set UP LFlder the '33dFc! of $eniof Lxeculiva-

6/4.'"2009 Ia:4'$ AM

133 773
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xiii. As p©posec!, 8 to la% and 2-3 % of the to tai aroject obst via Rs. 37,574.00 Lda$
shall DO eatTlaf!'©'i ='OW3Fds tDC cafaBi CX>St Wcuffing cosYamuTn feIT x)tlv;+ollfnetK
poi it;tion coal?c'; mea3tl:' as alILi used jtdiciousty to imFgerner& the contiborIS $$ptdated by :
the Minis iq of £!wironnre lrt and Forests as vveg as the Stab Govel'@nerd. The funds so

provided shall not be diverted for any a gnr pwpose.

The Regia{ui Of{ice of $is &hnistw at Bt?3banem©f / CPGB / WBPCB shaH monitor
an

the stIpulate(i cone$Hons. A six a30r$ii)' compliance report aM Bre rnoNtcrmj data'4
a torIWith staUsdGI !nterp©tabcn shaH be subIni';ed to !!urn regularly,

XIV

XV The Project Au6ndH8s stull infa{m ihe jRegiond {,face as wH as he fair)is#yI,IIen
date of fimurciai cic>sure aNL£na! appwvai ot iIqc project by the corIcarrIed but full gas
3rd the date of coinlnench 3g the land de*/€gopnleni \vorit

T;he Prcjc c1 Pc,pol-eia shaH ir fora the pJ3lic Hui the p©jeci tBS been. accorded
env irc:nr:eiUai clearance by tbe haiNshy and copies cf the €ieararce kHer are available
wall Ife \N - B. Poliraiop CCiabt’ Board a:xi Inay a iso be SWR at '/gebgte of ite lair$st@
of EnvlrOnIn?'# nl=d Fc'esis at ! qb':/en:,nt:dc.in This shaH be adver6 sed u4Hri ll !!even
days ffCFn =-c tfa€e cf issue of the cle6rarc9 beer at hast ill iwo k>cat newspapers that
iI;a vJ&b/ Ci .'ctiai8'i in the region of uFI Cit or:e shag be in the vernacular {ar©Lnqe of the
;o';aS:/ core'er Ie'J =d a copy of if:6 sane sfa!! be iep&:rdc'i to the Regional office at
B :-:L.Oe. ie LIuj

!

7,a Vle Myi ;st:y Of any other corps!::21 ::ther it:/ nay st:puble any further
condition{st dr ?-3':3;-irg res'as fran :he srcicc{ auih(xRies TRe above conditions shall

----. be cl;3£ilcf3':i .b+ is= R=:g =cca i . Off:ca.st{b :;'Hi=:s£BJ.]Dc'3iKL£l!_B}}ubgneSJ#_eL__

8.0 The iq :frslr} <-'.'3'1 i9VOX= Gr SUS perU !=e clearanG3 if inpkf=alia$on of any of the above
CDNJI Sons is :ni $a5sfa’ItoO.

'' i
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From : legal@shyamgroup.com
Subject : Re: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MoEF&CC & Ors.’ pending before the

NGT (EZ), Kolkata- Reg.
To : AANYA AGGARWAL <aanya.aggarwal@govcontractor.in>
Cc : shruti.rai <shruti.rai@nic.in>, Dr Bhardwaj Adiraju <bhardwaj.adiraju@gov.in>, Vinay Rana

<vinay.rana@gov.in>, bbsroffice@shyamgroup.com, ajay gupta <ajay.gupta@shyamgroup.com>,
prashantbhardwaj@shyamgroup.com

Email AANYA AGGARWAL

Re: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MoEF&CC & Ors.’ pending before the NGT (EZ), Kolkata- Reg.

Tue, Nov 05, 2024 06:51 PM
2 attachments

Dear Madam,

Dear Madam,

I would like to clarify the nature of the valuation report referred to in our reply to the Show Cause Notice issued by Ministry of Environment, Forest &
Climate Change.

The valuation report in question was provided by the ex-Resolution Professional during the Corporate Insolvency Resolution Process (CIRP) of
Ramsarup Industries Ltd. (RIL). This report was made available to us in a redacted form, which was shared through the data room. Certain portions of
the report were intentionally withheld to maintain the confidentiality of privileged information relating to RIL. As a result, the document we have
submitted is the same redacted version obtained during the CIRP process.

We hope this explanation serves to clarify the matter. Should further details or clarification be required, we remain at your disposal.

Thank you for your attention to this matter.

REGARDS,
Subhasish Shaw
LEGAL DEPARTMENT
+91 8100176061
    SHYAM GROUP

146A - 158A
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S.S. chambers, 5, C.R. Avenue, 2nd Floor, Kolkata -700072 | T: 033 4011-1033 & 033 4011-1000| legal@shyamgroup.com | W: www.shyammetalics.com.

From: AANYA AGGARWAL <aanya.aggarwal@govcontractor.in>
Sent: Tuesday, November 5, 2024 3:09 PM
To: legal dept <legal@shyamgroup.com>; AJAY KUMAR GUPTA <ajay.gupta@shyamgroup.com>; Bhubaneswar Office <bbsroffice@shyamgroup.com>; Prashant
Bhardawaj <prashantbhardwaj@shyamgroup.com>
Cc: shruti.rai <shruti.rai@nic.in>; Dr Bhardwaj Adiraju <bhardwaj.adiraju@gov.in>; Vinay Rana <vinay.rana@gov.in>
Subject: Re: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MoEF&CC & Ors.’ pending before the NGT (EZ), Kolkata- Reg.
 

Some people who received this message don't often get email from aanya.aggarwal@govcontractor.in. Learn why this is important
Respected Sir, 

Kindly reshare a clear and fair copy of pages 90-102 of the document attached to the email.

Thanks and Regards,
 
Aanya Aggarwal
Associate (Legal)
IA-Compliance and Monitoring Division  
Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan, Jorbagh Road
New Delhi-110003

From: "AANYA AGGARWAL" <aanya.aggarwal@govcontractor.in>
To: legal@shyamgroup.com, "ajay gupta" <ajay.gupta@shyamgroup.com>, bbsroffice@shyamgroup.com,
prashantbhardwaj@shyamgroup.com
Cc: "shruti.rai" <shruti.rai@nic.in>, "Pankaj Verma" <pankaj.verma@nic.in>, "Dr Bhardwaj Adiraju" <bhardwaj.adiraju@gov.in>, "Vinay
Rana" <vinay.rana@gov.in>
Sent: Tuesday, November 5, 2024 12:01:49 PM
Subject: Re: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MoEF&CC & Ors.’ pending before the NGT (EZ), Kolkata- Reg.

URGENT COURT MATTER- REMINDER-III
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Respected Sir, 

Kindly refer to the trailing email, wherein you were requested to resubmit a fair copy of the SCN response for filing before the NGT. The document
provided by you was conveyed to be incomplete and you were again requested to resubmit a clear and fair copy of the complete SCN
response. However, no response has been received yet. 

A copy of the required document has been annexed for your reference. 

Kindly treat this mail as urgent.

Thanks and Regards,
 
Aanya Aggarwal
Associate (Legal)
IA-Compliance and Monitoring Division  
Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan, Jorbagh Road
New Delhi-110003

From: "AANYA AGGARWAL" <aanya.aggarwal@govcontractor.in>
To: legal@shyamgroup.com
Cc: "shruti.rai" <shruti.rai@nic.in>, "Pankaj Verma" <pankaj.verma@nic.in>, "Dr Bhardwaj Adiraju" <bhardwaj.adiraju@gov.in>, "Vinay
Rana" <vinay.rana@gov.in>
Sent: Thursday, October 17, 2024 3:07:16 PM
Subject: Re: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MoEF&CC & Ors.’ pending before the NGT (EZ), Kolkata- Reg.

Respected Sir,
The documents provided are incomplete, as the annexures mentioned in the SCN response are missing. Therefore, the undersigned is directed to once
again request you to submit a clear and fair copy of the complete SCN response. A copy of the same (containing 169 pages) is annexed for your
reference. Please reshare a clearer copy of the annexed document. 
Kindly treat this as urgent.

146A - 158A
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Thanks and Regards,
 
Aanya Aggarwal
Associate (Legal)
IA-Compliance and Monitoring Division  
Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan, Jorbagh Road
New Delhi-110003

From: legal@shyamgroup.com
To: "AANYA AGGARWAL" <aanya.aggarwal@govcontractor.in>
Cc: "ajay gupta" <ajay.gupta@shyamgroup.com>, bbsroffice@shyamgroup.com, prashantbhardwaj@shyamgroup.com, "shruti.rai"
<shruti.rai@nic.in>, "Pankaj Verma" <pankaj.verma@nic.in>, "Dr Bhardwaj Adiraju" <bhardwaj.adiraju@gov.in>, "Vinay Rana"
<vinay.rana@gov.in>
Sent: Thursday, October 17, 2024 11:39:17 AM
Subject: Re: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MoEF&CC & Ors.’ pending before the NGT (EZ), Kolkata- Reg.

Dear Sir,

Pls find attached SCN along with legible copy of page nos. 71 to 79 (EC - 2009) for your ready reference.

REGARDS,
Subhasish Shaw
LEGAL DEPARTMENT
    SHYAM GROUP

S.S. chambers, 5, C.R. Avenue, 2nd Floor, Kolkata -700072 | T: 033 4011-1033 & 033 4011-1000| legal@shyamgroup.com | W: www.shyammetalics.com.

From: AANYA AGGARWAL <aanya.aggarwal@govcontractor.in>
Sent: Thursday, October 10, 2024 10:31:51 AM
To: Prashant Bhardawaj <prashantbhardwaj@shyamgroup.com>
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Cc: shruti.rai <shruti.rai@nic.in>; Pankaj Verma <pankaj.verma@nic.in>; Dr Bhardwaj Adiraju <bhardwaj.adiraju@gov.in>; Vinay Rana <vinay.rana@gov.in>
Subject: Re: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MoEF&CC & Ors.’ pending before the NGT (EZ), Kolkata- Reg.
 

You don't often get email from aanya.aggarwal@govcontractor.in. Learn why this is important
URGENT COURT MATTER-REMINDER I

Sir, 

Please refer to the trailing email dated 23.09.2024, requesting a fair copy of the SCN response for filing before the NGT. However, no communication
has been received from your end in this regard. The undersigned is therefore directed to request you to submit a clear and fair copy of the SCN
response at the earliest, to facilitate its filing before the NGT (Eastern Zone).

Thanks and Regards,
 
Aanya Aggarwal
Associate (Legal)
IA-Compliance and Monitoring Division  
Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan, Jorbagh Road
New Delhi-110003

From: "AANYA AGGARWAL" <aanya.aggarwal@govcontractor.in>
To: prashantbhardwaj@shyamgroup.com
Cc: "shruti.rai" <shruti.rai@nic.in>, "Pankaj Verma" <pankaj.verma@nic.in>, "Dr Bhardwaj Adiraju" <bhardwaj.adiraju@gov.in>, "Vinay
Rana" <vinay.rana@gov.in>
Sent: Monday, September 23, 2024 11:59:08 AM
Subject: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MoEF&CC & Ors.’ pending before the NGT (EZ), Kolkata- Reg.

Sir,

An affidavit has been filed by the Ministry in the above mentioned subject-matter. However, certain defects have been pointed out by the tribunal.
Specifically, some pages of the SCN response have been deemed illegible. A copy of the annexure is attached for your reference.

In this regard, the undersigned is directed to request you to submit a clear and fair copy of the SCN response at the earliest to facilitate its filing before
the NGT (Eastern Zone).
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Thanks and Regards,
 
Aanya Aggarwal
Associate (Legal)
IA-Compliance and Monitoring Division  
Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan, Jorbagh Road
New Delhi-110003
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From : AANYA AGGARWAL <aanya.aggarwal@govcontractor.in>
Subject : Re: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MoEF&CC & Ors.’ pending before the

NGT (EZ), Kolkata- Reg.
To : legal@shyamgroup.com, ajay gupta <ajay.gupta@shyamgroup.com>, bbsroffice@shyamgroup.com,

prashantbhardwaj@shyamgroup.com
Cc : shruti.rai <shruti.rai@nic.in>, Dr Bhardwaj Adiraju <bhardwaj.adiraju@gov.in>, Vinay Rana

<vinay.rana@gov.in>

Tue, Nov 05, 2024 03:09 PM
2 attachments

Respected Sir, 

Kindly reshare a clear and fair copy of pages 90-102 of the document attached to the email.

Thanks and Regards,
 
Aanya Aggarwal
Associate (Legal)
IA-Compliance and Monitoring Division  
Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan, Jorbagh Road
New Delhi-110003

From: "AANYA AGGARWAL" <aanya.aggarwal@govcontractor.in>
To: legal@shyamgroup.com, "ajay gupta" <ajay.gupta@shyamgroup.com>, bbsroffice@shyamgroup.com,
prashantbhardwaj@shyamgroup.com
Cc: "shruti.rai" <shruti.rai@nic.in>, "Pankaj Verma" <pankaj.verma@nic.in>, "Dr Bhardwaj Adiraju" <bhardwaj.adiraju@gov.in>, "Vinay
Rana" <vinay.rana@gov.in>
Sent: Tuesday, November 5, 2024 12:01:49 PM
Subject: Re: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MoEF&CC & Ors.’ pending before the NGT (EZ), Kolkata- Reg.

URGENT COURT MATTER- REMINDER-III

Respected Sir, 

Kindly refer to the trailing email, wherein you were requested to resubmit a fair copy of the SCN response for filing before the NGT. The document
provided by you was conveyed to be incomplete and you were again requested to resubmit a clear and fair copy of the complete SCN
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response. However, no response has been received yet. 

A copy of the required document has been annexed for your reference. 

Kindly treat this mail as urgent.

Thanks and Regards,
 
Aanya Aggarwal
Associate (Legal)
IA-Compliance and Monitoring Division  
Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan, Jorbagh Road
New Delhi-110003

From: "AANYA AGGARWAL" <aanya.aggarwal@govcontractor.in>
To: legal@shyamgroup.com
Cc: "shruti.rai" <shruti.rai@nic.in>, "Pankaj Verma" <pankaj.verma@nic.in>, "Dr Bhardwaj Adiraju" <bhardwaj.adiraju@gov.in>, "Vinay
Rana" <vinay.rana@gov.in>
Sent: Thursday, October 17, 2024 3:07:16 PM
Subject: Re: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MoEF&CC & Ors.’ pending before the NGT (EZ), Kolkata- Reg.

Respected Sir,
The documents provided are incomplete, as the annexures mentioned in the SCN response are missing. Therefore, the undersigned is directed to once
again request you to submit a clear and fair copy of the complete SCN response. A copy of the same (containing 169 pages) is annexed for your
reference. Please reshare a clearer copy of the annexed document. 
Kindly treat this as urgent.

Thanks and Regards,
 
Aanya Aggarwal
Associate (Legal)
IA-Compliance and Monitoring Division  
Ministry of Environment, Forest & Climate Change
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Indira Paryavaran Bhawan, Jorbagh Road
New Delhi-110003

From: legal@shyamgroup.com
To: "AANYA AGGARWAL" <aanya.aggarwal@govcontractor.in>
Cc: "ajay gupta" <ajay.gupta@shyamgroup.com>, bbsroffice@shyamgroup.com, prashantbhardwaj@shyamgroup.com, "shruti.rai"
<shruti.rai@nic.in>, "Pankaj Verma" <pankaj.verma@nic.in>, "Dr Bhardwaj Adiraju" <bhardwaj.adiraju@gov.in>, "Vinay Rana"
<vinay.rana@gov.in>
Sent: Thursday, October 17, 2024 11:39:17 AM
Subject: Re: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MoEF&CC & Ors.’ pending before the NGT (EZ), Kolkata- Reg.

Dear Sir,

Pls find attached SCN along with legible copy of page nos. 71 to 79 (EC - 2009) for your ready reference.

REGARDS,
Subhasish Shaw
LEGAL DEPARTMENT
    SHYAM GROUP

S.S. chambers, 5, C.R. Avenue, 2nd Floor, Kolkata -700072 | T: 033 4011-1033 & 033 4011-1000| legal@shyamgroup.com | W: www.shyammetalics.com.

From: AANYA AGGARWAL <aanya.aggarwal@govcontractor.in>
Sent: Thursday, October 10, 2024 10:31:51 AM
To: Prashant Bhardawaj <prashantbhardwaj@shyamgroup.com>
Cc: shruti.rai <shruti.rai@nic.in>; Pankaj Verma <pankaj.verma@nic.in>; Dr Bhardwaj Adiraju <bhardwaj.adiraju@gov.in>; Vinay Rana <vinay.rana@gov.in>
Subject: Re: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MoEF&CC & Ors.’ pending before the NGT (EZ), Kolkata- Reg.
 

You don't often get email from aanya.aggarwal@govcontractor.in. Learn why this is important
URGENT COURT MATTER-REMINDER I

Sir, 

146A - 158A
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Please refer to the trailing email dated 23.09.2024, requesting a fair copy of the SCN response for filing before the NGT. However, no communication
has been received from your end in this regard. The undersigned is therefore directed to request you to submit a clear and fair copy of the SCN
response at the earliest, to facilitate its filing before the NGT (Eastern Zone).

Thanks and Regards,
 
Aanya Aggarwal
Associate (Legal)
IA-Compliance and Monitoring Division  
Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan, Jorbagh Road
New Delhi-110003

From: "AANYA AGGARWAL" <aanya.aggarwal@govcontractor.in>
To: prashantbhardwaj@shyamgroup.com
Cc: "shruti.rai" <shruti.rai@nic.in>, "Pankaj Verma" <pankaj.verma@nic.in>, "Dr Bhardwaj Adiraju" <bhardwaj.adiraju@gov.in>, "Vinay
Rana" <vinay.rana@gov.in>
Sent: Monday, September 23, 2024 11:59:08 AM
Subject: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MoEF&CC & Ors.’ pending before the NGT (EZ), Kolkata- Reg.

Sir,

An affidavit has been filed by the Ministry in the above mentioned subject-matter. However, certain defects have been pointed out by the tribunal.
Specifically, some pages of the SCN response have been deemed illegible. A copy of the annexure is attached for your reference.

In this regard, the undersigned is directed to request you to submit a clear and fair copy of the SCN response at the earliest to facilitate its filing before
the NGT (Eastern Zone).

Thanks and Regards,
 
Aanya Aggarwal
Associate (Legal)
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IA-Compliance and Monitoring Division  
Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan, Jorbagh Road
New Delhi-110003
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From : AANYA AGGARWAL <aanya.aggarwal@govcontractor.in>
Subject : Re: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MoEF&CC & Ors.’ pending before the

NGT (EZ), Kolkata- Reg.
To : legal@shyamgroup.com, ajay gupta <ajay.gupta@shyamgroup.com>, bbsroffice@shyamgroup.com,

prashantbhardwaj@shyamgroup.com
Cc : shruti.rai <shruti.rai@nic.in>, Pankaj Verma <pankaj.verma@nic.in>, Dr Bhardwaj Adiraju

<bhardwaj.adiraju@gov.in>, Vinay Rana <vinay.rana@gov.in>

8- Annexure R1.8.pdf
12 MB 

Tue, Nov 05, 2024 12:01 PM
2 attachments

URGENT COURT MATTER- REMINDER-III

Respected Sir, 

Kindly refer to the trailing email, wherein you were requested to resubmit a fair copy of the SCN response for filing before the NGT. The document
provided by you was conveyed to be incomplete and you were again requested to resubmit a clear and fair copy of the complete SCN
response. However, no response has been received yet. 

A copy of the required document has been annexed for your reference. 

Kindly treat this mail as urgent.

Thanks and Regards,
 
Aanya Aggarwal
Associate (Legal)
IA-Compliance and Monitoring Division  
Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan, Jorbagh Road
New Delhi-110003
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From: "AANYA AGGARWAL" <aanya.aggarwal@govcontractor.in>
To: legal@shyamgroup.com
Cc: "shruti.rai" <shruti.rai@nic.in>, "Pankaj Verma" <pankaj.verma@nic.in>, "Dr Bhardwaj Adiraju" <bhardwaj.adiraju@gov.in>, "Vinay
Rana" <vinay.rana@gov.in>
Sent: Thursday, October 17, 2024 3:07:16 PM
Subject: Re: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MoEF&CC & Ors.’ pending before the NGT (EZ), Kolkata- Reg.

Respected Sir,
The documents provided are incomplete, as the annexures mentioned in the SCN response are missing. Therefore, the undersigned is directed to once
again request you to submit a clear and fair copy of the complete SCN response. A copy of the same (containing 169 pages) is annexed for your
reference. Please reshare a clearer copy of the annexed document. 
Kindly treat this as urgent.

Thanks and Regards,
 
Aanya Aggarwal
Associate (Legal)
IA-Compliance and Monitoring Division  
Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan, Jorbagh Road
New Delhi-110003

From: legal@shyamgroup.com
To: "AANYA AGGARWAL" <aanya.aggarwal@govcontractor.in>
Cc: "ajay gupta" <ajay.gupta@shyamgroup.com>, bbsroffice@shyamgroup.com, prashantbhardwaj@shyamgroup.com, "shruti.rai"
<shruti.rai@nic.in>, "Pankaj Verma" <pankaj.verma@nic.in>, "Dr Bhardwaj Adiraju" <bhardwaj.adiraju@gov.in>, "Vinay Rana"
<vinay.rana@gov.in>
Sent: Thursday, October 17, 2024 11:39:17 AM
Subject: Re: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MoEF&CC & Ors.’ pending before the NGT (EZ), Kolkata- Reg.

Dear Sir,

Pls find attached SCN along with legible copy of page nos. 71 to 79 (EC - 2009) for your ready reference.

REGARDS,
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Subhasish Shaw
LEGAL DEPARTMENT
    SHYAM GROUP

S.S. chambers, 5, C.R. Avenue, 2nd Floor, Kolkata -700072 | T: 033 4011-1033 & 033 4011-1000| legal@shyamgroup.com | W: www.shyammetalics.com.

From: AANYA AGGARWAL <aanya.aggarwal@govcontractor.in>
Sent: Thursday, October 10, 2024 10:31:51 AM
To: Prashant Bhardawaj <prashantbhardwaj@shyamgroup.com>
Cc: shruti.rai <shruti.rai@nic.in>; Pankaj Verma <pankaj.verma@nic.in>; Dr Bhardwaj Adiraju <bhardwaj.adiraju@gov.in>; Vinay Rana <vinay.rana@gov.in>
Subject: Re: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MoEF&CC & Ors.’ pending before the NGT (EZ), Kolkata- Reg.
 

You don't often get email from aanya.aggarwal@govcontractor.in. Learn why this is important
URGENT COURT MATTER-REMINDER I

Sir, 

Please refer to the trailing email dated 23.09.2024, requesting a fair copy of the SCN response for filing before the NGT. However, no communication
has been received from your end in this regard. The undersigned is therefore directed to request you to submit a clear and fair copy of the SCN
response at the earliest, to facilitate its filing before the NGT (Eastern Zone).

Thanks and Regards,
 
Aanya Aggarwal
Associate (Legal)
IA-Compliance and Monitoring Division  
Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan, Jorbagh Road
New Delhi-110003
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From: "AANYA AGGARWAL" <aanya.aggarwal@govcontractor.in>
To: prashantbhardwaj@shyamgroup.com
Cc: "shruti.rai" <shruti.rai@nic.in>, "Pankaj Verma" <pankaj.verma@nic.in>, "Dr Bhardwaj Adiraju" <bhardwaj.adiraju@gov.in>, "Vinay
Rana" <vinay.rana@gov.in>
Sent: Monday, September 23, 2024 11:59:08 AM
Subject: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MoEF&CC & Ors.’ pending before the NGT (EZ), Kolkata- Reg.

Sir,

An affidavit has been filed by the Ministry in the above mentioned subject-matter. However, certain defects have been pointed out by the tribunal.
Specifically, some pages of the SCN response have been deemed illegible. A copy of the annexure is attached for your reference.

In this regard, the undersigned is directed to request you to submit a clear and fair copy of the SCN response at the earliest to facilitate its filing before
the NGT (Eastern Zone).

Thanks and Regards,
 
Aanya Aggarwal
Associate (Legal)
IA-Compliance and Monitoring Division  
Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan, Jorbagh Road
New Delhi-110003
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From : AANYA AGGARWAL <aanya.aggarwal@govcontractor.in>
Subject : Re: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MoEF&CC & Ors.’ pending before the NGT

(EZ), Kolkata- Reg.
To : legal@shyamgroup.com
Cc : shruti.rai <shruti.rai@nic.in>, Pankaj Verma <pankaj.verma@nic.in>, Dr Bhardwaj Adiraju

<bhardwaj.adiraju@gov.in>, Vinay Rana <vinay.rana@gov.in>

8- Annexure R1.8.pdf
12 MB 

Thu, Oct 17, 2024 03:07 PM
2 attachments

Respected Sir,

The documents provided are incomplete, as the annexures mentioned in the SCN response are missing. Therefore, the undersigned is directed to once
again request you to submit a clear and fair copy of the complete SCN response. A copy of the same (containing 169 pages) is annexed for your
reference. Please reshare a clearer copy of the annexed document. 

Kindly treat this as urgent.

Thanks and Regards,
 
Aanya Aggarwal
Associate (Legal)
IA-Compliance and Monitoring Division  
Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan, Jorbagh Road
New Delhi-110003

From: legal@shyamgroup.com
To: "AANYA AGGARWAL" <aanya.aggarwal@govcontractor.in>
Cc: "ajay gupta" <ajay.gupta@shyamgroup.com>, bbsroffice@shyamgroup.com, prashantbhardwaj@shyamgroup.com, "shruti.rai"
<shruti.rai@nic.in>, "Pankaj Verma" <pankaj.verma@nic.in>, "Dr Bhardwaj Adiraju" <bhardwaj.adiraju@gov.in>, "Vinay Rana"
<vinay.rana@gov.in>

146A - 158A
824



Sent: Thursday, October 17, 2024 11:39:17 AM
Subject: Re: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MoEF&CC & Ors.’ pending before the NGT (EZ), Kolkata- Reg.

Dear Sir,

Pls find attached SCN along with legible copy of page nos. 71 to 79 (EC - 2009) for your ready reference.

REGARDS,
Subhasish Shaw
LEGAL DEPARTMENT
    SHYAM GROUP

S.S. chambers, 5, C.R. Avenue, 2nd Floor, Kolkata -700072 | T: 033 4011-1033 & 033 4011-1000| legal@shyamgroup.com | W: www.shyammetalics.com.

From: AANYA AGGARWAL <aanya.aggarwal@govcontractor.in>
Sent: Thursday, October 10, 2024 10:31:51 AM
To: Prashant Bhardawaj <prashantbhardwaj@shyamgroup.com>
Cc: shruti.rai <shruti.rai@nic.in>; Pankaj Verma <pankaj.verma@nic.in>; Dr Bhardwaj Adiraju <bhardwaj.adiraju@gov.in>; Vinay Rana <vinay.rana@gov.in>
Subject: Re: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MoEF&CC & Ors.’ pending before the NGT (EZ), Kolkata- Reg.
 

You don't often get email from aanya.aggarwal@govcontractor.in. Learn why this is important
URGENT COURT MATTER-REMINDER I

Sir, 

Please refer to the trailing email dated 23.09.2024, requesting a fair copy of the SCN response for filing before the NGT. However, no communication
has been received from your end in this regard. The undersigned is therefore directed to request you to submit a clear and fair copy of the SCN
response at the earliest, to facilitate its filing before the NGT (Eastern Zone).

Thanks and Regards,
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Aanya Aggarwal
Associate (Legal)
IA-Compliance and Monitoring Division  
Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan, Jorbagh Road
New Delhi-110003

From: "AANYA AGGARWAL" <aanya.aggarwal@govcontractor.in>
To: prashantbhardwaj@shyamgroup.com
Cc: "shruti.rai" <shruti.rai@nic.in>, "Pankaj Verma" <pankaj.verma@nic.in>, "Dr Bhardwaj Adiraju" <bhardwaj.adiraju@gov.in>, "Vinay
Rana" <vinay.rana@gov.in>
Sent: Monday, September 23, 2024 11:59:08 AM
Subject: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MoEF&CC & Ors.’ pending before the NGT (EZ), Kolkata- Reg.

Sir,

An affidavit has been filed by the Ministry in the above mentioned subject-matter. However, certain defects have been pointed out by the tribunal.
Specifically, some pages of the SCN response have been deemed illegible. A copy of the annexure is attached for your reference.

In this regard, the undersigned is directed to request you to submit a clear and fair copy of the SCN response at the earliest to facilitate its filing before
the NGT (Eastern Zone).

Thanks and Regards,
 
Aanya Aggarwal
Associate (Legal)
IA-Compliance and Monitoring Division  
Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan, Jorbagh Road
New Delhi-110003
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From : legal@shyamgroup.com
Subject : Re: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MoEF&CC & Ors.’ pending before the NGT

(EZ), Kolkata- Reg.
To : AANYA AGGARWAL <aanya.aggarwal@govcontractor.in>
Cc : ajay gupta <ajay.gupta@shyamgroup.com>, bbsroffice@shyamgroup.com,

prashantbhardwaj@shyamgroup.com, shruti.rai <shruti.rai@nic.in>, Pankaj Verma
<pankaj.verma@nic.in>, Dr Bhardwaj Adiraju <bhardwaj.adiraju@gov.in>, Vinay Rana
<vinay.rana@gov.in>

8- Annexure R1.8.pdf
12 MB 

Thu, Oct 17, 2024 11:39 AM
3 attachments

Dear Sir,

Pls find attached SCN along with legible copy of page nos. 71 to 79 (EC - 2009) for your ready reference.

REGARDS,
Subhasish Shaw
LEGAL DEPARTMENT
    SHYAM GROUP

S.S. chambers, 5, C.R. Avenue, 2nd Floor, Kolkata -700072 | T: 033 4011-1033 & 033 4011-1000| legal@shyamgroup.com | W: www.shyammetalics.com.

From: AANYA AGGARWAL <aanya.aggarwal@govcontractor.in>
Sent: Thursday, October 10, 2024 10:31:51 AM
To: Prashant Bhardawaj <prashantbhardwaj@shyamgroup.com>
Cc: shruti.rai <shruti.rai@nic.in>; Pankaj Verma <pankaj.verma@nic.in>; Dr Bhardwaj Adiraju <bhardwaj.adiraju@gov.in>; Vinay Rana <vinay.rana@gov.in>
Subject: Re: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MoEF&CC & Ors.’ pending before the NGT (EZ), Kolkata- Reg.
 

146A - 158A 827



You don't often get email from aanya.aggarwal@govcontractor.in. Learn why this is important
URGENT COURT MATTER-REMINDER I

Sir, 

Please refer to the trailing email dated 23.09.2024, requesting a fair copy of the SCN response for filing before the NGT. However, no communication
has been received from your end in this regard. The undersigned is therefore directed to request you to submit a clear and fair copy of the SCN
response at the earliest, to facilitate its filing before the NGT (Eastern Zone).

Thanks and Regards,
 
Aanya Aggarwal
Associate (Legal)
IA-Compliance and Monitoring Division  
Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan, Jorbagh Road
New Delhi-110003

From: "AANYA AGGARWAL" <aanya.aggarwal@govcontractor.in>
To: prashantbhardwaj@shyamgroup.com
Cc: "shruti.rai" <shruti.rai@nic.in>, "Pankaj Verma" <pankaj.verma@nic.in>, "Dr Bhardwaj Adiraju" <bhardwaj.adiraju@gov.in>, "Vinay
Rana" <vinay.rana@gov.in>
Sent: Monday, September 23, 2024 11:59:08 AM
Subject: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MoEF&CC & Ors.’ pending before the NGT (EZ), Kolkata- Reg.

Sir,

An affidavit has been filed by the Ministry in the above mentioned subject-matter. However, certain defects have been pointed out by the tribunal.
Specifically, some pages of the SCN response have been deemed illegible. A copy of the annexure is attached for your reference.

In this regard, the undersigned is directed to request you to submit a clear and fair copy of the SCN response at the earliest to facilitate its filing before
the NGT (Eastern Zone).
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Thanks and Regards,
 
Aanya Aggarwal
Associate (Legal)
IA-Compliance and Monitoring Division  
Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan, Jorbagh Road
New Delhi-110003
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From : AANYA AGGARWAL <aanya.aggarwal@govcontractor.in>
Subject : Re: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MoEF&CC & Ors.’ pending before the NGT

(EZ), Kolkata- Reg.
To : prashantbhardwaj@shyamgroup.com
Cc : shruti.rai <shruti.rai@nic.in>, Pankaj Verma <pankaj.verma@nic.in>, Dr Bhardwaj Adiraju

<bhardwaj.adiraju@gov.in>, Vinay Rana <vinay.rana@gov.in>

2009-06-03 - EC.pdf
409 KB 

2023-09-12 - Reply to Showcause by RIL.pdf
995 KB 

Thu, Oct 10, 2024 10:31 AM
1 attachment

URGENT COURT MATTER-REMINDER I
Sir, 

Please refer to the trailing email dated 23.09.2024, requesting a fair copy of the SCN response for filing before the NGT. However, no communication
has been received from your end in this regard. The undersigned is therefore directed to request you to submit a clear and fair copy of the SCN
response at the earliest, to facilitate its filing before the NGT (Eastern Zone).

Thanks and Regards,
 
Aanya Aggarwal
Associate (Legal)
IA-Compliance and Monitoring Division  
Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan, Jorbagh Road
New Delhi-110003

From: "AANYA AGGARWAL" <aanya.aggarwal@govcontractor.in>
To: prashantbhardwaj@shyamgroup.com
Cc: "shruti.rai" <shruti.rai@nic.in>, "Pankaj Verma" <pankaj.verma@nic.in>, "Dr Bhardwaj Adiraju" <bhardwaj.adiraju@gov.in>, "Vinay
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From : AANYA AGGARWAL <aanya.aggarwal@govcontractor.in>
Subject : O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MoEF&CC & Ors.’ pending before the NGT

(EZ), Kolkata- Reg.
To : prashantbhardwaj@shyamgroup.com
Cc : shruti.rai <shruti.rai@nic.in>, Pankaj Verma <pankaj.verma@nic.in>, Dr Bhardwaj Adiraju

<bhardwaj.adiraju@gov.in>, Vinay Rana <vinay.rana@gov.in>

Rana" <vinay.rana@gov.in>
Sent: Monday, September 23, 2024 11:59:08 AM
Subject: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MoEF&CC & Ors.’ pending before the NGT (EZ), Kolkata- Reg.

Sir,

An affidavit has been filed by the Ministry in the above mentioned subject-matter. However, certain defects have been pointed out by the tribunal.
Specifically, some pages of the SCN response have been deemed illegible. A copy of the annexure is attached for your reference.

In this regard, the undersigned is directed to request you to submit a clear and fair copy of the SCN response at the earliest to facilitate its filing before
the NGT (Eastern Zone).

Thanks and Regards,
 
Aanya Aggarwal
Associate (Legal)
IA-Compliance and Monitoring Division  
Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan, Jorbagh Road
New Delhi-110003

8- Annexure R1.8.pdf
12 MB 

Mon, Sep 23, 2024 11:59 AM
1 attachment

Sir,
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An affidavit has been filed by the Ministry in the above mentioned subject-matter. However, certain defects have been pointed out by the tribunal.
Specifically, some pages of the SCN response have been deemed illegible. A copy of the annexure is attached for your reference.

In this regard, the undersigned is directed to request you to submit a clear and fair copy of the SCN response at the earliest to facilitate its filing before
the NGT (Eastern Zone).

Thanks and Regards,
 
Aanya Aggarwal
Associate (Legal)
IA-Compliance and Monitoring Division  
Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan, Jorbagh Road
New Delhi-110003

8- Annexure R1.8.pdf
12 MB 
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Page 1 of 16 
 

PROCEEDINGS 
PERSONAL HEARING FOR THE PROJECT MODERNIZATION-CUM-

EXPANSION OF INTEGRATED STEEL PLANT (0.3 MTPA TO 0.7 MTPA) AT 
KHARAGPUR, WEST BENGAL BY M/S RAMSARUP LOH UDYOG LTD. – 

ENVIRONMENT CLEARANCE HELD ON 11.07.2024 AT 15:00 HRS 

            Personal hearing for the project “Modernization-cum-expansion of Integrated 
Steel Plant (0.3 MTPA to 0.7 MTPA) at Kharagpur, West Bengal by M/s Ramsarup 
Loh Udyog Ltd (RIL). – Environment clearance.” was held on 11.07.2024 at 15:00 hrs 
under the Chairmanship of Dr. Sujit Kumar Bajpayee, Joint Secretary, MOEF&CC at 
Narmada Meeting hall, Indira Paryavaran Bhawan. The list of the participants is 
at Annexure I. 

2.         Dr. Shruti Rai Bhardwaj, Director, MoEF&CC extended warm welcome to the 
participants and updated the background of the matter: 

i. A Complaint dated 30.06.2023 was received by Ministry against M/s Ramsarup 
Industries Limited, West Bengal located at Industrial Estate Kharagpur, P.O. 
Rakha Jungle, P.S. Kharagpur, Paschim Medinipur, West Bengal raising the 
issue of construction of Sinter Plant without EC and exceedance in production 
capacity. 

ii. To assess the issues raised in the complaint against construction of Sinter plant 
and exceeded production capacity, on instruction of the Minsitry, a Joint site 
inspection was conducted by RO Bhubaneshwar and SRO Kolkata, which 
submitted its report vide letter dated 16.08.2023. The report comprised of status 
wrt the issues raised in the complaint and EC condition-wise compliance status. 

iii. The MoEFCC accorded the Environmental Clearance (EC) to the project 
‘Integrated Steel Plant at Industrial Estate Kharagpur, District Paschim 
Medinipur, West Bengal by M/s Ramswarup Lohh Udyog Limited’ vide letter 
No. J-11011/229/2006-IA.III dated 03.10.2006 followed by EC expansion vide 
letter J-11011/141/2008-IAII(I) dated 03.06.2009. 

iv. The site inspection report was examined in the Ministry and based on 
observation of RO Bhubaneshwar and SRO Kolkata, a Show-Cause notice was 
issued to the project vide letter dated 23.08.2023. 

v. PP submitted their response to the SCN vide email dated 13.09.2023. Further, 
comments from RO Bhubaneshwar on the response of Show-Cause Notice 
submitted by PP was sought vide Ministry’s letter dated 21.09.2023. 

vi. SRO Kolkata re-inspected (second inspection) the said unit on 05.09.2023 
and confirmed that construction activity on proposed area of sinter plant and 
pellet plant, repairing activity in DRI and blast furnace was found to be 
suspended. 

vii. The project was again inspected (third inspection) jointly by officials of Sub-
office Kolkata and RO, Bhubaneshwar on 02.11.2023 and accordingly, RO 
Bhubaneswar submitted their observations on the PP’s response to SCN vide 
letter dated 11.12.2023. During the visit, construction activity on proposed area 
of sinter plant and pellet plant, repairing activity in DRI and blast furnace was 
found to be suspended.  

viii. Ministry vide email dated 13.02.2024 and reminder dated 09.04.2024 
requested the PP to submit KML file along with drone video of the project.  

ANNEXURE- R1/12
242

919



Page 2 of 16 
 

ix. PP vide letter dated 25.05.2024 has submitted its response to the observations 
made by RO in SCN review report along with drone video. 

x. For concluding, the matter wrt reported non-compliance and violation of EC, 
personal hearing has been called.   

3.       This was followed by presentation by the project proponent (PP) (Annexure II). 
As submitted by the PP and also concluded by the RO in the report, EC 
dated 03.10.2006  and EC dated 03.06.2009  was in the name of M/s. Ramswarup 
Lohh Udyog Limited. The project was shut down from the year 2010 onwards and new 
management of M/s SS Natural Resources Private Limited and Shyam Sel and Power 
Limited have taken it through NCLT on May, 2022 only. However, they haven't 
changed the name of the project, which remains Ramswarup Lohh Udyog Limited 
only.  Accordingly, the project is at initial stage of operation and thus at the initial stage 
of EC compliance. The non-compliance for most of the conditions were attributed to 
the same. 
  
Chronology 

4.       In reference to above, the PP presented the chronology of the events associated 
with the project, which is as given below: 

i. The MoEFCC accorded the Environmental Clearance (EC) to the project 
‘Integrated Steel Plant at Industrial Estate Kharagpur, District Paschim 
Medinipur, West Bengal by M/s Ramswarup Lohh Udyog Limited’ by the 
Ministry vide letter No. J-11011/229/2006-IA.III dated 03.10.2006. 

ii. Subsequently, MoEFCC accorded the Environmental Clearance (EC) to 
Modernization-cum-expansion of Integrated Steel Plant (0.3 MTPA to 0.7 
MTPA) at Kharagpur, West Bengal by M/s Ramsarup Loh Udyog Ltd. vide 
letter J-11011/141/2008-IAII(I) dated 03.06.2009. 

iii. With valid EC and CTO, the plant was in running condition till March 2010 and 
the previous management had undertaken various construction work wrt valid 
EC. The plant has been shut down since 22.11.2010.  

iv. On 08.01.2018, RIL entered the Corporate Insolvency Resolution Process 
under the Insolvency and Bankruptcy Code, 2016 (IBC). 

v. NCLT vide its order dated 04.09.2019 approved the Resolution Plan submitted 
by consortium  of  SS Natural Resources  Private  Limited 
and  Shyam  Sel  and  Power  Limited for acquiring RIL (Annexure III). 

vi. Subsequently, various  legal  proceedings were commenced by various 
parties,  including the resolution applicants, challenging either the Approved 
Plan or the Plan Approval Order, which went upto Hon'ble Supreme Court and 
ultimately the Resolution Plan was upheld by SC in Civil Appeal No. 1142 of 
2021 vide SC order dated 04.05.2021 (Annexure IV). 

vii. The consortium of SS Natural Resources Private Limited and Shyam Sel and 
Power Limited successfully acquired RIL, with the Hon'ble Supreme Court 
upholding the Approved Plan, on 05.05.2022. 

viii. ToR Application for expansion of the project was received on PARIVESH portal 
on 24.03.2023 with Proposal Number IA/WB/IND1/423132/2023 entitled 
“Proposed Expansion-cum-Modification of existing steel plant at Industrial 
Estate Kaharagpur, P.O. Rakha Jungle, P.S. Kaharagpur, District-Paschim 
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Medinipur in West Bengal”. EDS was raised on the ToR application by the 
sector and TOR application was withdrawn by the PP on 08.12.2023. 

ix. Application for EC transfer was received in the Ministry vide letter J-
11011/141/2008-IA.II(I) dated 25.05.2023 on PARIVESH portal with proposal 
number IA/WB/IND/294044/2022 titled, “Change in Company name in the 
Environmental Clearances (EC) for Integrated Steel Plant at Industrial Estate 
Kharagpur, District -Paschim Medinipur, West Bengal from M/s Ramswarup 
Lohh Udyog Limited to M/s Ramsarup Industries Limited”. EDS was raised and 
is pending at PP.  

Illegal construction reported in complaint and in RO report 

Sinter Plant 

5.       With reference to alleged illegal construction of sinter plant issue raised in the 
complaint, PP clarified that the plant established by the previous management was 
shut down since 22.11.2010 and was found to be in need of extensive repairs and 
renovations by the new management to restore functionality. Sinter Plant of 960,000 
TPA was already one of the component of the EC accorded in 2009, whereas pellet 
plant was not part of any EC. On taking over the plant by the new management, along 
with other machinery, Sinter plant was also found to be damaged and rusted, and the 
civil work needed repairs to prevent further deterioration. Accordingly, they started with 
painting and minor repairs to protect the equipment and structure, preparing them for 
future use after obtaining valid CTE and CTO. 

6.       RO regarding the above submission was of the opinion that Sinter Plant is 
observed in the location, which is stated in the new application for ToR submitted on 
the PARIVESH portal on 24.03.2023 with proposal number IA/WB/IND1/423132/2023. 
This was denied by PP, who indicated it to be painting and repair wrt existing 
component of EC dated 2006 and 2009.  

Pellet Plant 

7.       As far as illegal construction reported wrt Pellet Plant by the RO, the PP 
submitted that the reported ongoing construction work is for a guest house/rest house 
for employees and it’s not construction related to the pellet plant. This is visible from 
the civil structure at the site also, which is not at all supporting the structure of any 
pellet plant at the location. The concept of the pellet plant originated from the TOR 
application submitted to the Ministry on 24.03.2023 by new management for 
expansion, which received an EDS from MOEF&CC. Subsequently, considering these 
gaps in the TOR application, it was withdrawn on 08.12.2023. Pellet plant if required 
in future, a separate application will be submitted by PP. The layout plan and KML file 
submitted by the PP was deliberated during the meeting and Chairman asked for 
recent drawing or layout plan. 

Resolution Plan and Hon’ble SC Order 

8.       PP further informed that Clause 15.14 of Approved Resolution Plan of the 
Hon'ble NCLT, mandates that all license of RIL, including the 2006 EC and 2009 EC, 
and should remain valid. Both the NCLT and the Hon’ble Supreme Court approved 
this proposal. Based on this, PP applied to the WBPCB for Consent to Establish (CTE) 
and Consent to Operate (CTO). The CTO has been granted for completed facilities 
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like DRI and WHRB, while the CTE for the Sinter Plant and other 2009 EC facilities is 
under review by the SPCB. 

Evidential Proof asked by the Chairman and status 

9.       Following evidences as asked by the Chairman were submitted to the Ministry 
vide email dated 17.07.2024 

i. Chairman asked for the evidence regarding the already existing sinter plant. 
In this regard, as directed by the Chairman, the PP vide email dated 
17.07.2024 submitted the document “Verification and Valuation of Fixed 
Assets of Sintering unit as on 30th September 2013” and “Asset Valuation and 
Technical Due Diligence Report on RIL to Insolvency Resolution Professional 
RIP” dated July 2018. Both the documents find reference of already existing 
Sinter plant.  

ii. With reference to ambiguity regarding the location of Guest House vis-à-vis 
pellet plant, the PP was asked to submit appropriate evidence. PP vide email 
dated 17.07.2024 submitted the civil drawings of the plant encompassing the 
location of Guest House.   

iii. Chairman asked the PP to submit the copies of approved resolution plan of 
the NCLT and Supreme Court Order in the extant matter to the Ministry to be 
able to comprehend the legality of the associated submission. PP vide email 
dated 17.07.2024 submitted both the documents to the Ministry which are at 
Annexure III and Annexure IV, respectively.  

10.     The resolution plan of the NCLT and Supreme Court Order in the extant matter 
have been examined. The relevant text of clause of 15.4 (b) of Resolution plan is as 
reproduced below: 

“For the avoidance of doubt, it is hereby clarified that all consents, licenses, 
approvals, rights, entitlements, benefits and privileges whether under law, contract. 
lease or licenses granted in favour of the Corporate Debtor or to which the Corporate 
Debtor is entitled to, which were in place on the date of shut down of the plant 
pursuant to lock-out ("Shut Down Date'?), shall be deemed to continue without 
disruption for the benefit of the Corporate Debtor for a period of 12 months from 
the Completion Date or until renewed by the relevant authorities, whichever is 
later. Without any liability for the noncompliance during the time specified above, the 
Resolution Applicant undertakes to cause the Corporate Debtor to expeditiously 
identify such expired consents, licenses, approvals rights- entitlements, benefits and 
privileges whether under law, contract, lease or license, granted in favour of the 
Corporate Debtor or to which the Corporate Debtor is entitled to, evaluate the steps 
required to address the same and take steps to remedy the same to the extent 
practically possible” 

Further, the applicable clause of 15.4 (c) of Resolution plan is reproduced below: 

“The period of non-operation i.e. from the Shut Down Date to the Effective 
Date shall not be counted upon i.e. any approval, grant, license, etc shall be treated 
to be in effect as the same was in effect on the Shut Down Date and shall remain valid 
for their residual tenor as on the Shut Down Date with effect from the Effective Date” 
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11..    The text of the Order dated 4th May 2021 of Hon’ble SC in Civil Appeal No. 1142 
of 2021 approving the Resolution Plan of of Ramsarup Industries Ltd., is as 
reproduced below: 

 “The Resolution Plan of Ramsarup Industries Ltd., which is approved by the CoC with 
74.41% voting share, is hereby approved under provisions of sub-section(1) of Section 
31 of the Insolvency and Bankruptcy Code, 2016, which shall be binding on the 
Corporate Debtor, M/s. Ramsarup industries Limited, its employees, members, 
creditors, guarantors, the Central Government, any State Government or any local 
authority and other stakeholders involved in the Resolution Plan subject to the below 
mentioned modification” 

12.     The review of relevant clause of the Resolution Plan and Hon’ble SC Order 
appears to indicate them in consonance with each other and confim the 
submission of PP during the personal hearing that all consents, licenses, 
approvals, rights, entitlements, benefits and privileges, which are expected to 
also include the EC and CTO will remain valid for a period of 12 months from 
the Completion Date or until renewed by the relevant authorities, whichever is 
later.  

13.     However, considering the significant impact that this legal interpretation 
can have on deciding the outcome of this PH, it was concluded by the Chairman 
to seek views of LMC in the matter.  

14.     Additionally, the Chairman sought opinions from RO Bhubaneswar and SRO 
Kolkata on the matter. Both offices reported that during their inspections, they 
observed some ongoing construction activities in the beginning, which were 
subsequently suspended. The SRO Kolkata further noted that these activities were 
also visible in Google Earth images. 

15. This was followed by EC condition-wise compliance status of the project, the 
details of which is as enumerated below: 

S. No. EC Conditions as per 
EC dated 03.10.2006 

Latest 
observations of RO 
based on 
monitoring 
conducted on 
02.11.2023 

Deliberation and 
conclusions during the 
PH 

1. 2. Green belt shall be 
developed in at least 100 
acres area (33%) within 
and around the plant 
premises as per the 
CPCB guidelines in 
consultation with DFO 
(Specific condition vii 
as per 
EC  11011/229/2006-IA 
II(I) dated 03.10.2006 
,Specific Condition no. 

Partially Complied 
PAs have submitted 
a greenbelt survey 
report conducted by 
a third party agency 
(M/s. Global 
Surveyors) from 
08.11.2023 to 
11.11.2023, using 
Dual frequency 
DGPS and Total 
station instruments. 

During the meeting PP 
submitted that Since the 
plant was shutdown since 
2010, so the detail of the 
plantation was not 
available.  
  
For the accurate 
measurement a survey 
was conducted by Global 
Surveyors using Dual 
frequency DGPS and 
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xvii as per EC J-
11011/14/2008-IA-II(I) 
dated 03.06.2009) 

As per the report the 
total plant area 
encompasses 315 
acres approximately, 
with a green area of 
107 acres (approx.) 
The survey identified 
a total of 3730 big 
trees with a girth 
between 800-1000 
mm, 26658 medium-
sized trees with a 
girth between 400-
700 mm and 34592 
small trees with a 
girth between 200-
400 mm. The 
prominent species of 
large trees include 
Sonajhuri, while 
medium-sized trees 
consist mainly of 
Sonajhuri, Debdaru, 
and Khair. Small 
trees predominantly 
include Debdaru, 
Eucalyptus, Khair 
and other species as 
per the CPCB norms. 
As per the EC dated 
2009, the total plant 
area is 325 acres 
and 33% green belt 
has to be 
developed i.e. PAs 
need to develop 
green belt in 107.25 
acres. Hence, PAs 
need to develop 
green belt in 
another 0.25 acres 
to achieve 33% 
green beltas per 
CPCB guidelines. 

Total Station instruments 
& submitted to the Ministry 
vide letter of PP dated 
21.11.2023 
  
As per the report the total 
plant area encompasses 
315 acres approximately, 
with a greenbelt area of 
107 acres (approx.) which 
is nearly 33.96% of total 
area. 
  
Based on the Global 
Surveyors report and 
relevant information 
provided by the PP, the 
condition may be 
considered as Being 
Complied.  
  

2. 3. Occupational Health 
Surveillance of the 
workers shall be done on 
a regular basis and 
records maintained as 
per the Factories Act 

Complied 
PAs have informed 
that the project has 
been shutdown from 
2010 and have been 
taken though NCLT 

During the presentation 
PP informed that now they 
have carried out the health 
check-up of workers which 
includes general blood test 
for 25 workers, ECG for 5 
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(Specific condition viii 
as per EC J-
11011/229/2006-IA II(I) 
dated 03.10.2006, 
(General Condition no. 
vi as per EC J-
11011/14/2008-IA-II(I) 
dated 03.06.2009) 

on May 2022. During 
monitoring on 
02.11.2023 
construction 
activities was found 
to be suspended. 
Pas have submitted 
the details of the 
health check-up of 
workers and that 
includes general 
blood test for 25 
workers, ECG for 5 
workers and 
radiograph for 5 
workers. 

workers and Radiograph 
for 5 workers. 
Further PP also submitted 
the sample test report of 
the workers during the 
presentation. 
  
In view of the submissions 
and information  provided 
by the PP, the condition 
may be considered as 
Complied With.  

3. 4. No further expansion or 
modifications in the plant 
should be carried out 
without prior approval of 
the Ministry of 
Environment and Forests 
(General condition ii as 
per EC 11011/229/2006-
IA II(I) dated 03.10.2006, 
General Condition no. ii 
as per EC J-
11011/14/2008-IA-II(I) 
dated 03.06.2009) 

Not Complied 
During visit in 
02.11.2023 
construction activity 
on proposed area of 
sinter plant and 
Pellet plant found to 
be suspended. 
Repairing activity in 
DRI and blast 
furnace was also 
found to be 
suspended. 

As explained at Para 5 
and 6 above. 

4. 6. The overall noise levels 
in and around the plant-
area shall be kept well 
within the standards (85 
dBA) by providing noise 
control measures 
including acoustic hoods, 
silencers, enclosures etc. 
on all sources of noise 
generation. The ambient 
noise levels should 
conform to, the 
standards prescribed 
under EPA. Rules, 1989 
viz. 75dBA (daytime) and 
70dBA (night time) 
(General Condition v as 
per EC J-
11011/229/2006-IA II(I) 
dated 03.10.2006, 
General Condition no v 

Being Complied 
PAs have furnished 
ambient noise 
monitoring data of 
four locations in both 
day and night time 
inside the project site 
i.e., near main gate, 
near gate no. 3, near 
batching plant and 
near labour colony 
on 04.11.2023. 
Monitoring reports 
indicated that noise 
levels were within the 
stipulated limit.  

Complied  
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as per J-11011/14/2008-
IA-II(I) dated 
03.06.2009). 

5. 7. The project authorities 
will provide requisite 
funds both recurring and 
non-recurring to 
implement the conditions 
stipulated by the Ministry 
of Environment and 
Forests as well as the 
State Government along 
with the Implementation 
schedule for all the 
conditions stipulated 
herein. The funds so 
provided should not be 
diverted for any other 
purpose (General 
Condition no. vii as per 
EC J-11011/229/2006-IA 
II(I) dated 03.10.2006, 
(General Condition no. 
xiii as per J-
11011/14/2008-IA-II(I) 
dated 03.06.2009). 

Partially Complied 
As per information 
submitted by PAs, it 
is found that PAs 
have taken this 
project from NCLT on 
May, 2022 and major 
repairing work has 
been started. Pas 
have submitted the 
expenditure details 
vide email dated 
17.11.2023 & 
18.11.2023. It is 
observed that they 
have spent a total of 
136.23 (crore) in the 
project (DRI-49.78 
crore, MBF-18.02 
crore, CPP-47.34 
crore, Railway 
Siding-2.79 crore, 
Misc. 18.30 crore). 
However, separate 
expenditure for 
environmental 
protection measure 
has not been 
furnished. 

During the presentation 
PP submitted that The 
project was shut down 
from year 2010 and we 
have taken it through 
NCLT on May 2022 only. 
  
Further, PP submitted the 
expenditure details vide 
email dated 17.11.2023 & 
18.11.2023. 
  
As per the information 
submitted by the PP,  the 
stipulated condition may 
be considered as 
Complied.  

6. 8. The Regional Office of 
this Ministry at 
Bhubaneshwar/ CPCB/ 
WBPCB will monitor the 
stipulated conditions. A 
six monthly compliance 
report and the monitored 
data along with statistical 
interpretation shall be 
submitted to them 
regularly (General 
Condition no. viii as per 
EC J-11011/229/2006-IA 
II (I) dated 03.10.2006, 
General Condition no. 
xiv as per EC J-
11011/14/2008-IA-II(I) 
dated 03.06.2009) 

Partially Complied 
PAs have submitted 
the six-monthly 
compliance report 
related to the EC 
dated 2009 via mail 
dated 05.08.2023. 
PAs have not 
submitted the six-
monthly 
compliance report 
related to the EC 
dated 03.10.2006. 

During the meeting pp has 
shown the copy of The 
compliance report was 
submitted on 05.08.2023 
against the EC dated 
03.06.2009 which was 
submitted to the SRO. 
Chairman inquired about 
whether they have 
submitted compliance 
report for EC dated 
03.010.2006, for which PP 
informed that they have 
not submitted however, 
they have assured that in 
future they will submit the 
compliance reports of bot 
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the ECs dated 03.10.2006 
and 03.06.2009. 
Further, Chair also 
enquired to SRO Kolkata 
whether is there any 
compliance reports prior to 
05.08.2023, for which 
SRO confirmed that no 
compliance reports were 
submitted to this office by 
the PP.  
  
Based on the submissions 
of the PP, the condition 
may be considered as 
Complied.  
  

Additional Conditions:  
7.   Total requirement of this 

water shall not exceed 
680 m3/d and shall be 
met from Kharagpur 
Municipal Water Supply. 
No ground water shall be 
drawn either for 
construction or 
operation. ‘Zero’ 
discharge shall be 
followed strictly as 
proposed. As reflected in 
the EIA/ EMP report, the 
waste water generation 
from the various units 
and its proper recycling 
and reuse shall be 
ensured. The effluent 
during the monsoon shall 
be discharged after 
conforming to the 
prescribed standards. 
The domestic waste 
water after treatment in 
STP shall be discharged 
into natural drainage 
after ensuring quality of 
water within prescribed 
norms (Specific 
Condition no iv as per 
EC J-11011/229/2006-IA 
II(I) dated 03.10.2006) 

Partially Complied 
During visit on 
02.11.2023 bore well 
was observed at the 
site. PAs informed 
that they are not 
withdrawing any 
water from it. 

  
During the meeting PP 
submitted that they have 
taken over the plant and 
they have not been using 
the ground water for any 
construction or operation 
purpose, only for drinking 
purpose. 
  
Further, Pp submitted the 
copy of agreement for 2 
MGD with Kharagpur 
Municipal Corporation.  
  
In addition to that, PP 
emphasised that  
Previous management 
obtained EC for expansion 
on 03.06.2009 but as per 
the said EC there was no 
such stipulated restriction 
for withdrawal of ground 
water through bore well so 
they had applied to SWID 
for permission to install 
bore well and obtained the 
same in 2009. 
  
Chair enquired whether 
the bore well water is 
being used for industrial 
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purpose, for which PP 
informed that bore well 
water is being used only 
for drinking purpose.  
  
Considering the 
submissions of the PP and 
the relevant documents 
submitted by the PP, the 
condition may be 
considered as Complied.  

8.   At least four ambient air 
quality monitoring 
stations should be 
established in the 
downward direction as 
well as where maximum 
ground level 
concentration of SPM, 
SO2 and NOX are 
anticipated in 
consultation with the 
WBPCB. Data on-
ambient air quality and 
stack emission should be 
regularly submitted to 
this Ministry including its 
Regional Office at 
Bhubaneswar and the 
WBPCB/ CPCB once in 
six months (General 
Condition no. iii as per 
EC J-11011/229/2006-IA 
II(I) dated 03.10.2006) 

Being Complied 
PAs have furnished 
the ambient air 
quality monitoring 
data of four locations 
near main gate, near 
gate no. 3, near 
batching plant and 
near labour colony 
on 04.11.2023 to 
05.11.2023. 
Monitoring reports 
indicated that PM10, 
PM2.5, SO2, NO2 and 
CO were within the 
stipulated limit. 

Complied. 

9. 10. Data on ambient air 
quality, stack emissions 
and fugitive emissions 
shall be uploaded on the 
Company's website and 
also regularly submitted 
on-line to the Ministry's 
Regional Office at 
Bhubaneswar, West 
Bengal Pollution Control 
Board (WBPCB) and 
Central Pollution Control 
Board (CPCB) as well as 
hard copy once in six 
months. Data on SPM, 
SO2, and NOx shall also 

Partially Complied 
During visit on 
02.11.2023 display 
board has not been 
observed. Vide e-
mail dated 
13.11.2023, PA has 
furnished a 
photograph of 
display board. 
However, data has 
not been displayed. 

PP submitted that, Since 
the plant was not in 
operation and the entire 
plant was being 
revamped, a display board 
is already present outside 
the premises but as the 
plant was not in operation, 
no data is being displayed. 
  
Chair has agreed with 
the submissions of the 
PP.  
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be displayed prominently 
outside the premises at 
the appropriate place for 
the information of 
general public (Specific 
Condition no. iii as per 
EC J-11011/14/2008-IA-
II(I) dated 03.06.2009 ) 

10. 11. Ambient air quality 
monitoring stations shall 
be set up as per statutory 
requirement in 
consultation with the 
WBPCB. Ambient air 
quality including ambient 
noise levels shall not 
exceed the standards 
stipulated under EPA or 
by the State authorities. 
Monitoring of ambient air 
quality and shall be 
carried out regularly in 
consultation with 
WBPCB and data 
submitted to the CPCB 
and WBPCB regularly. 
The instruments used for 
ambient air quality 
monitoring shall be 
calibrated time to time 
(General Condition iv 
as per EC J-
11011/14/2008-IA-II(I) 
dated 03.06.2009) 

11. 12. A time bound action plan 
shall be submitted to 
reduce solid waste, its 
proper utilization and 
disposal (Specific 
Condition no. xv as per 
EC J-11011/14/2008-IA-
II(I) dated 03.06.2009). 

Not Complied 
During visit the 
project was not in 
operation. However, 
PA should prepare 
and furnish an action 
plan to reduce solid 
waste its utilization 
and disposal. 

During the meeting PP 
submitted that Since the 
plant was not in operation 
and the entire plant was 
being revamped, we are 
assuring to reduce the 
solid waste quantity 
eventually. 
  
However, PP has 
submitted  the action plan 
for the solid waste 
management.  
  
Submissions of the PP 
was agreed.  
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12. 14. The company shall 
provide housing for 
construction labour 
within the site with all 
necessary infrastructure 
and facilities such as fuel 
for cooking, mobile 
toilets, mobile STP, safe 
drinking water, medical 
health care, crèche etc. 
The housing may be in 
the form of temporary 
structures to be removed 
after the completion of 
the project (Specific 
Condition no. xix as per 
EC J-11011/14/2008-IA-
II(I) dated 03.06.2009) 

Not Complied 
During visit in 
02.11.2023 
construction and 
repairing work was 
found to be 
suspended. 
However, first aid 
room was also not 
observed at the time 
of monitoring, 
Ministry may like to 
take a view in the 
matter. 

During the meeting PP 
submitted that Since the 
plant was not in operation 
and the entire plant was 
being revamped, we are 
assuring to provide 
housing for construction 
labour within the site with 
all necessary 
infrastructure and 
facilities  if any new 
construction took place.  
  
Submissions of the PP 
was agreed. 
  

13. 18. The company shall 
undertake eco-
development measures 
including community 
welfare measures in the 
project area. (General 
Condition no. xi as per 
EC J-11011/14/2008-IA-
II(I) dated 03.06.2009) 

PAs have informed 
that the project was 
shut down from the 
year 2010 and they 
have taken it through 
NCLT on May, 2022. 
As per the 
information 
furnished. 
Expenditure incurred 
till date is around 2.5 
lakhs to 3 lakhs. 

PP submitte the following 
eco-development 
measures including 
community welfare 
measures during the 
meeting: 
  

• We have often 
extended our help 
and support to 
different social 
organizations as 
highlighted below: 

Local Orphanage; 
Sports & cultural 
activities in nearby 
villages.  

  

• We are yet to start 
the plant, so a 
minimum 
expenditure done 
till date which is 
around 2.5 lakhs to 
3 lakhs.  
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• Now for FY 24-25 
budget around 5 to 
8 lakhs has been 
taken for 
community welfare. 

  
Submissions of the PP 
was agreed. 
  

14. 19. A separate 
environmental 
management cell to carry 
out various management 
and monitoring functions 
shall be set up under the 
control of Senior 
Executive (General 
Condition no. xii as per 
EC J-11011/14/2008-IA-
II(I) dated 03.06.2009) 

PAs have provided 
the detailed structure 
of their newly formed 
environmental 
management cell to 
carry out various 
management and 
monitoring functions 
under the control of 
Senior Executive. 

PP submitted that The 
Project is not in operation 
from a long time. The 
reviving and development 
of project is in planning 
stage.  
  
However, current 
environmental affairs are 
being taken care by Head 
Office & the present Env. 
Cell.  
PP also submitted the 
organisation chart of Env. 
Cell. 
  
Chair directed the PP to 
explore the possibility of 
nominating an 
environmental Nodal 
officer in each 
division/section who will 
be made responsible for 
environmental compliance 
for the environmental 
compliance issues related 
to that division. Conditions 
of the EC and other 
environmental approval 
viz. CTO, authorization etc 
can be assigned to these 
nodal officers, who shall 
regularly report to the 
Environment Management 
Cell through their head of 
division. Nodal Officer will 
also prepare SOP wrt the 
particular group of 
condition assigned to them 
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and get it approved by the 
competent authority.  
  
PP agreed with the 
suggestions given by 
the Chairman 
and  assured to 
implement the 
suggestion to 
complement the EMS 
activity and update it to 
the Ministry. 

15. 21. The Project Authorities 
shall inform the Regional 
Office as well as the 
Ministry, the date of 
financial closure and final 
approval of the project by 
the concerned authorities 
and the date of 
commencing the land 
development work. 
(General Condition no. 
xv as per EC J-
11011/14/2008-IA-II(I) 
dated 03.06.2009) 

PP informed that the 
project was taken 
through NCLT. 
However, details of 
financial closure and 
final approval of the 
project has not been 
furnished. Ministry 
may like to take a 
view in the matter. 

PP submitted that as the 
plant has been acquired 
through NCLT in 2022 
after our financial proposal 
has been duly accepted by 
the court therefore no 
separate financial closer 
and final approval of the 
project was required. 
  
Submissions of the PP 
was agreed. 

16. 22. The Project Proponent 
shall inform the public 
that the project has been 
accorded environmental 
clearance by the Ministry 
and copies of the 
clearance letter are 
available with the W. B. 
Pollution Control Board 
and may also be seen at 
Website of the Ministry of 
Environment and Forests 
at http:/envfor.nic.in. This 
shall be advertised within 
seven days from the date 
of issue of the clearance 
letter at least in two local 
newspapers that are 
widely circulated in the 
region of which one shall 
be in the vernacular 
language of the locality 
concerned and a copy of 
the same shall be 

PP informed that the 
project have taken 
through NCLT on 
May, 2022. EC was 
accorded on 
03.06.2009. PAs 
have not furnished a 
copy of newspaper 
advertisement. 
Ministry may like to 
take a view in the 
matter. 

PP submitted that The 
reviving and development 
of project is in planning 
stage.  
  
This condition may be 
complied by the previous 
owner, however we have 
applied for transfer of EC 
from RLUL to RIL, once 
we get the new EC, we will 
comply the condition to be 
stipulated. 
  
Submissions of the PP 
was agreed. 
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forwarded to the 
Regional office at 
Bhubaneswar. (General 
Condition no. xvi as per 
EC J-11011/14/2008-IA-
II(I) dated 03.06.2009) 

  

14.     On the basis of detailed deliberations during the PH and review of the 
documents submitted subsequently to the Ministry, following was concluded:  

i. The illegal construction reported wrt sinter plant and pellet plant appears to be 
unsubstantiated.  

ii. As far as alleged exceedence in the capacity wrt EC is concerned, the 
allegation is wrt time period of previous management and thus the present PP 
may be exonerated from the complaint.  

iii. With respect to interpretation of Resolution Plan and Hon’ble SC Order 
regarding the validity of EC and CTO, views of LMC to be sought.  

iv. As far as EC conditions compliance status is concerned the project is at initial 
stage of operation and thus at the initial stage of EC compliance. The non-
compliance for most of the conditions, which are reported, are attributed to 
previous management. Still there is significant improvement in compliance 
though the project is suspended. 

v. PP shall apply for amendment of EC conditions, which are not 
applicable/feasible to the project, at the earliest. 

vi. PP shall submit the six-monthly compliance reports of the all the existing ECs 
to SRO regularly.  

**** 
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Annexure-I 

List of participants 

PERSONAL HEARING FOR THE PROJECT M/s Ramsarup Loh Udyog Ltd. 
ON 11.07.2024 AT 15:00 HRS 

Sr No. Name Designation 
MOEFCC 

i.   Dr. Sujit Kumar Bajpayee Joint Secretary 
ii.   Dr. Shruti Rai Bhardwaj Director, IA-Monitoring Cell 
iii.   Dr. R. B. Lal Member Secretary, Industry-I 
iv.   Dr. Shahida Scientist- E, SRO Kolkata 
v.   Dr. T. H. Mahato Scientist –E, RO Bhubaneshwar 

  Dr. Bhardwaj Adiraju Scientist-D 
vii. Shri. Ritin Raj RA 
  Shri. Vinay Rana ASO 
Representatives from M/s Ramsarup Loh Udyog Ltd 
ix.  Shri. M.K. Prusthi NRL 
x. Shri. D. K. Tiwari -do- 
xii. Shri. Prasanth Kumar -do- 

  

***************End of Document*************** 
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